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27 9,02 This is an application under

':ihe same éslaxpeditiously as pbssible

section 19 of the Administrative
Tribunals Act, 1985 assailing the

propriety and correctness of the order

- dated 6.9.2002 passed by the Director,
'Navodaya Vidyalaya Samiti, terminating

_the service of the applicant.

He&rd MX . M.Chanda. learned
counsel for the applicant and alsoc Mrs.
R.Choudhury, learned counsel for the

respondents.

The order of termination is

~ appealable. For the fitness of things

it would be appropriate if the applicant
prefers an appeal before the authority.’
accordingly, the applicant is directed

to prefer an appeal before the appealate -

. gﬁthority within ten days from toady.
“.On receipt of the appeal, the appealate

authority is directed to dispose of

.

péfférably within two months from the

date of receipt of the appeal.

Subject to the observation made

above. the qpplieation is disposed of.

" No crder ‘as to costs.

e (AR L\/_’Wﬂ

Member vice~Chairman



\ ‘I . . f ’ - . . ) 4 \4
! A B S EUA- N o L L
:) ‘ ' . &ob—i.(«...\ G ) o ,l.¥ (i« E v

QQ'SFP“*“.

(%4
>

Gm.rfzumm

N T
X R\
S TV
' IN THE CENTRAL ADMm‘sTRAﬁVE TRIBUNAL | 2
| GUWAHATI BENCH ' § ?

(An Applicatioﬁ under Section 19 of the Administrative Tribunals Act, 1985)

. 3
riitle ofth-é case : 0. A. No 3 ,Lg /2002 Q g

j

! trl Mukul Chandra Mukherjee : Applicant -
ga - Versus —
li.i!nion of India & Others: Respondents.
‘ INDEX
!
ISL. | Annexure * Particulars Page
.No. No
A Application | +24-
T o Veritication 22
03 Copy of suspension order dated 29/17.04/06.94 | 2k
04 Copy of Memo dated 15.12.1994 2539
) Copy of Representation dated 28.12.1994 [ 232 =

Copy of Representation dated 10.1.1995, |>sS -39

(Series) [31.1.1995

<
N s+ ENTTCN TS e AENTA T A

o7 Copy of the letter dated 19/25.1.95 A
I8 Copy of Representation dated 17.2.95 L -4t
09 Copy of Order dated 8.3.1995 U
10 Copy of Representation dated 9.3.1995 W3 4l
11 Copy of Representation dated 20.3.1995 us -, (,
12 10 Copy of the letter dated 24.11.1995 W7 —yg
13 11 Copy of Representation dated 12.12.1995 | WO _¢p
d 14 12 Copy of Representation dated 11.4.1996 | S1-&>
9 15 13 Copy of letter dated 26.4.1996 54
T 14 Copy of the order dated 18.8.1998 &<
17 15 Copy of order dated 20.12.2001 57,
1 18 16 Copy of Forwarding letter dated 14.8.2000 and S72-6]
i (Series) | representation dated 14.8,2000
R 17 Copy of 1impugned order dated 6.9.2002 Ly
120 18 Copy of impugned order dated 18.9.2002 | (~
| 21 19 Copy of impugned order dated 19.9.2002 Ly .
i
!
| Filed by
Date : ‘ ' Advocate
i A% 'ﬁ-' DTN

j Mukucl eVomolia Mukheryoe. ":
' - |




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
’{ GUWAHA'TI BENCH: GUWAHAT1 |
- (An Application under Section 19 of the Administrative Tribunals Act, 1985)

0. A. No. 3 { L{ 12002

BETWEEN

Sln' Mukul Chandra Mukherjee

Son'of Late Sailish Chandra Mukherjee
'Frained Graduate Teacher (Math)
Jawahar Navodaya Vidyalaya,
Morigaon, P.O. Morigaon,

I(District Morigaon,
Assam
‘ ...Applicant

1 ‘The Union of India,

| Represented by the Secretary to the

: | Government of India, Ministry of Human Resources
{ :7 Development, department of Lducation,

Government of India, New Delhi.

1‘ 2. Navodaya Vidyalaya Samiti
! | Admn. Block, IGSTDN,

'\ A-39 Kailash Colony, New Dclhi.

( :
| i!

[ | Mukid Clomelrea Mukh%«;@;



3. (},‘ommissioner,
i |
I\,&avodaya Vidyalaya Samiti

|
Admn. Block, IGSTDN,

I

|

- A-39 Kailash Colony, New Delhi.
|

| Joint Director (Adma),

il ‘

| Navodaya Vidyalaya Samiti,

|
| A-39 Kailash Colony, New Delhi.

| Assistant Director (Pers)
Navodaya Vidyalaya Samiti,
b

1 Shillong,

{

5. | The Principal,

I; Jawahar Navodaya Vidyalaya
| J Morigaon, P.O. Morigaon,

'J Dist. Morigaon,

iliil Assam.

f 3 )
i ...Respondents. .

 DETAILS OF THE APPLICATION

L Particulars of order(s) against which this a lication is made. '
| ______________(_)_g_———-——————EL""’__'_— ,
the {mpuagned nrder

it This application i made against
Mo . BB D6~

letter NO. .

|

5; termination jssued under

I

i s (vig) dated &.9. 2002 issued by the Commission2r,
; plaw  Delhl and also prayind for sebting aside the

i
]

| | Mol CMO”I&{KQ Miﬂ{h@w ‘



W
’ ‘1
Memorandum  of  charge sheet initiated against the

I
L

applicant under Rule 14 of the CCS (CCA) rules, 1965
1 .
1

‘béaring letter Me . FL.5093/94~-NVS(BPL) /4651 dated

‘rédspondents to allow the applicant to continue in

service as Tralned Graduats Teacher (Math) (for short
{
CTeGL T iMath)  in the Jawshar Navodava Vidvalava,

Marigaon with all consequential service benefits.

k Jg"risdiction of the Tribunal.

|
"The applicant declares that the subject matter of this
[+ s

application is well within the jurisdiction of this

fH&n’ble Tribunal.

I

i ;

i b . .

" Laimitation.
d

i |

ol

|
|

-

Y The applicant further declares that this application is
;

|

1led within the limitation prescribed under section-2l1
j

‘f:

of the administrative Tribunals act, 1985.

'

i
il
il
| il
i

| Eacts of the Case.

!

Tbat the applicant is a citizen of India and as such he
i

lé entitled to all the rights, protections  and
i X

rivileges as guarantesd under the Constitution of
!

g
k India. The applicant initially appointed as TGT (Math)

| . ,
during the year 1992 and posted at Jawahar Navodava
i

fo

ﬁ Yidvalava (for short JNY), Zinc Nagar, Orissa.
|

j

Mulk d C honolrta Muk l’veiqueg



That the applicant while working as T&ET (Math) at Zinc
Magar, Orissa, he was placed under suspension wide
Mamoranaum bearing letter No. FAoa-NVS(BPL)Y/874 dated

@9 04.94/17.06.94 by  the Deputy Director, HNYS, Bhopal

on the alleged ground of contemplation of a

disciplinary proceeding.

iy O of the ayspension order dated

-

QAL L04/06.1994 18 annexed as Annexure-1.

That thereafter a Memorandum of Charge sheet was Issued

ragainst  the applicant under pule 14 of the COS(CCA)

fules, 1965 bearing letter HNo. 5015/94-NYSTBEPL) /4151

dated 15.172.1994. In  the said Hemorandum of charge

sheest in as much as 5 article of chares were brought

against the applicant. It iz alleged in Article No.l

that the applicant attempted to establish 1llicit

srelationship with Kumari Leejanjali dMayvak, a student

of class TX and thereby violated the prowisions of the

'CD& {Conduct) Rules, 1964. 1t 1s alleged in article
%Mouﬁ that the applicant has misused his official post
jand forced 2 girls student of class IX to report him
tb@ymnd class hours and even at his residence wviolating

~the rules. In the article Mo.3 it is further alleged

that while functioning as TGS (Math) at JMY, Zinc MNagar

Che did not attend the Ganssh Puja celebration conducted

in the said ¥idvalaya instead the applicant was in the

CGirls?® hostel with Kumari gmita Patil on the pretxt of

enllecting coples.

Muku)( C‘L\an@(m\v\uklﬂ@%ﬁb



In the Article 4 it is alleged that the applicant

Jdid not carry out  the order bf higher authority
regarding the change of Headauarter from JNV Zinc nagar
to JMY, Sambalpur. It iz also alleged in the article
.HonS that  the applicant deserted his duties and
abstained from the Vidvalava with effect from 5.3.1994
thereby violated the provisions of Rule 3 (1) (iii) of
the ces (Conduct:) Fules, 1264, The applicant
immediately on receipt the aforesaid Memorandum of

| Charge Sheet dated 15.12.19%94 submitted a
;r@prﬁﬁent&tion addressed to the Deputy Oirsctor, NYS,
Bhopal praying for the copies of documents/papers and
crecords,. The relevant portion of his representation

dated 30.,12.1994 is guoted baelow :

1. Report or Reports of the Reporting Dfficer
basing on which charges have been framed (all

the charges.

2. Statement or étatementg obtained from Kumari
Leezanjali MNaik, Kumari Sunita Patel, Shri
depenamani Naik and Mr. $S. Patel, PET with
spacification of dates and final orders
thereon.

X, Reports if any, sent by Sri R. Kujur, Ex-
Principal, JINY, Zink Nagar, Dist. Sundarqarh
as also In-charge Principal, JNY, Sundargarh.

4. Report of the concerned officer regarding

absence on leave Trom 5.3.94.

W\ukd chareltea Muklner%\_ﬁz_o_;




I shall be submitting explanation (show -
cause) to the charges within fifteen davs after
the date of receipt of copies of above documents,
papers and records from the Headguarters Office.

In case it is intended not to give me any
copy of the documentéa papers stc. prayved for as
above, I may kindly be intimated $0 that 1 shall
b ﬁubmittiHQ explanation (show-cause) writhen

statement to the charges basing on the information

available with me.”’

Copies of the Memorandum MO . 50135/ 94
MYS(BRPL)Y /4151 dated 15.12.19%4 and repressntation
dated 30.12.1994 are annexed hereto and marked

as Annexure-2 and 3 respechtively.

That it is stated that the applicant thereafter
submitted a representation dated 31.1.1995 denying the
chargess  labeled againzst him vide Memorandum dated

ald

&0

o

15.12.1994. The applicant also stated in  the

representation that since no coplies of documents,

PDARpECS _supplied to him along with the charge sheet
although he had applied for the same. He 1s entitled to
g@f the copies of listed documents to d@fehd his case,
@s  =uch the applicant is denied the reasonable
opportuniti@£ to defend his case and prevented him to
put forward his appropriate defence in total violation

of Fule of Natural Justice and Constitutional rights.

Mukwl Clowelrea Mulkh ett\;tlQD;
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P

dimilar prayer for

garlier vide

‘ﬁ That WOUT - applicant

supply of documents also mace

letter dated 10.1.1995.
10.1.1995 and

\ |

| . .

I Copies of representation dated

I

J . .

21 .1.1995 are annexad as Annexure - 4 z2rles.

\‘-Df.ll N
}I

i

That the Deputy Director, N¥S, Bhopal, vide his
pemorandum bearing letter NO. F;5OXE3ttKNV$fBPLf9S~454l
| .
Hated 19/25.1.1995 whereby it 1is informed to the

ﬂ
L. ) .
*&ppllcant that the supply of documnents desired by the
|
i

SAMS

supplied to him as because the

However, if he desires he can

inaspect certain papsrs from the principal. J

‘Chiplima. It is further stated in the said letter that

his explanation did not reach the office of the

fd@puty Girector within 10 days then it would e

I prasumed  that he had no explanation to asubmit and no

would be entertained

further correspondences

|
b . . }
| thereafter and the Inquilry would be held as usual.

Copy of the letter dated 19/25.1.95 iz annaxed as

! Annexure-5.

begs  to state that wide

r&pr&gantatimn dated 17.2.1995 addreszed to the Deputy

i Qirector, Bhopal again praved for supply of ﬁocum@nt

I and also denied the charges.
7.95 1is

|
i
% A copy of Tthe representation dated 17.%7.

! annexed as Annexure—6.

-
i |
| - Muled Charelia Mo foo.
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That it is stated that Inquiry Officer was appqinted
by the Order bearing letter No. F.f94~NVS(BpL§f5la9
dated 8.35.1995. |

o copy of the order dated 8.3.1995 is annexed as

Annexure-7.

That wvour applicant vidé representation dated 9.3.1995
and 20.%.1995 addressed to the Ingquiry Officer as well
as to the Deputy Director requested for supply of
rale?ant documents and further requested well in
advance to supply the nams and addresses of witnesses
relied  upon by the Departmental Side/Prosecution
together with the indication of nature of evidence

sufficiently ahead of the date of Inquiry to enable him

¥

to prepare his defence to cross examine the prosecution
withess, but to no result.
Copies of the rﬁpre$entatién3 dated 9.3%.1995 and
20.5.1995  are annexed as  Annexure 8 and 9

respectively.

That the Inquiry officer vide his letter bearing No.
£ /95E-NYS(BRL) /3096 dated 24.11.1995 fixed the dét& of
Tngquiry on 12.12.1995 the same was also communicated to
the Presenting Officer.  The applicant accordingly
participated at the Inquiry proceedings held ét Je
.Help&rau In the said proceeding on 12.12.1995. The
inquiry was partly held and Kumari Sunita Patel fairly
admitted that the applicant did not enter into the Hall
of Dormitory as alleged in article MNo.3. So Far

charges brought in Article MNo.l the applicant prayed

Makd ehrometea Muk h%'eoa
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i
I
!;
‘:
i

B

another date for hearing although deposition is made by

|

Kimari Sunita Patel. It is stated that certain coplies

|

I ' - e
of documents ware shown to the applicant on the spot of

the Inauiry on 12.12.1995, therefore applicant prayed
=l

¥bor another date for fixation of further hearing.

—

an far Articles 3 and 4 are concerned the

oy

pplicant praved fTor supply of reporting officer’s

“eport  and praved for fiwxation of another date of

-

learing but the same wWas refused by the Inquiry
[

—

foicer, gimilarly ° the applicant also praved for

dnother date to supply his reply so far Article 5 is

-

oncerned in the process, it can rightly be said that

he Inguiry was partly held. The applicant also

-

%ubmitted his repr@senfation to the Inquiry Officer
Araying for a further date of Tnquiry to enable him to
dross examine the prosecution witnesses and to enable
Bim to submit a list of defence witnesses and other
ﬁocuments but to no result.

| Copy of the letter catsd 24,11 .1995 an&

representation dated 12.12.1995 are annexed hereto and
i

; _ N

Warked‘as annexure 10 and 11 respectively.

. : ,

i
|

fh&t the Inquiry Officer vide his letter bearing No. F-
ﬂVSCBWL)/543 dated zéu&Ql996 informed to the applicant
%ith reference to his representation dated 11.4.1996
ﬁhat the Inquiry Report has already been submitted to
ﬁhe Deputy Director i.e. the Disciplinary authority

Forfurther action, but surprisingly no Thguiry Report

wupplied to the applicant as required under the law.

I\/\Q\/\M clhawvel mMqulx\eﬂ%ro_a;
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& copy of the representation dated 11.4.1996 and

atter dated 26.4.1996 are annexed hereto and marked as

¢ .-

anexure— 12 and 13 respectively.

4.11 That the Deputy Director, Bhopal wide Order earing

oy

letter N FL50-1%(40) /NVS (RO} /BPL/9B/2059 dated
18.8.1998 revoked the order of Suspension, thereafter

wiide Office Order NO.F .36, 1/98/NVS (BPL)Y/Estt. I1/2167

d%t@d 20.8.1998 transferred and posted the applicant to
it

J&v WOKHA, Magaland. The applicaht soeordingly joined

ok

gt Wokha, Nagaland. However the applicant is presently
phsted at INV, Morigaon, Assam.
Copy of the order dated 18.8.1998 is annexed

Hereto and marked as Annexure-14.

4.1%2 T%at the deputy Director NYS, shillong wrote a letter

th Chief Wigilance Officer NVS, Mew Delhi vide letter

b, F.2-7/PF/2001-NVS(SHR) 2934 dated 20.12.2001

wpereby it is requested to expedite the decision of the
Ending digciplinary case of the applicant. It is also
certified by the 0Deputy Oirector that the present
agonduct of the teacher is very satisfactory, aimilarly
the deputy Director, $Shillong again wrot@ a letter to
Chief vigilance Officer for expeditious decision of the
cége of the applicant vide letter dated 14.2.2002.

Copy of the order dated 20.12.2001 is annexed and

marked as Annexure-15.

4.13% That the Principal Morigaon, NYS also wrote a letter to

faru

he  Deputy Director, NVS, shillong recommending for

{V\UWL chomotea M u{/\hen%%




n Z

@arly disposal of the disciplinary proceeding of the
applicant vide letter  bearing N F.l-

1/PE /INVM/MEM/ 2000/ 181 dated 14.8.2000 and also

forwarded the representation of the applicant dated
14.8.2000 addressed to  vigilance officer NYS, Mew

Orlhi.
& copy of the forwarding letter dated 14.8.2000
and representation dated 14.8.2000 are annsxed as

)

193]

Annexure 16 (series

4.14 That wour applicant while expecting a favourable
order/decision from the end of deisciplinary authority

: against the proceeding initisted wvide Memorandum dated

‘ 15.12.1994 by the Deputy Director, Bhopal, under Rule
14 of CCs{CCa) Rules 1965, Most surprisingly the
Director now re-designated as Commissioner, NVS, MNew

_‘Oalhi* The fppellate @euthority issued the impugned
 mrder, whaereby the services of the applicant  1is sought
tn  be terminated on  the alleged dround, that &

complaint of moral turpitude involving the immoral

1

&
3

el behavicur towards ¢girls student was receilved
against the applicant, while he was posted at JINV,

Zincnagar, Orissa.

1+ is stated in the impugned order that an
enauiry  was conducted against the charges has

eastablished that applicant is prima facie aquilty of
“moral turpitude involving the exhibition of immoral
sexual behaviour to wards 2 {two) Girls students of

Class—I¥ of JNv., Zinc Magar, Orissa. It iz also stated

Mu\«d Clhanclita Mumb\@%‘&o‘\,
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tﬁat it is not expedient and mﬁacticable to hold a
réqulﬂr enquiry under the prov isions of CCS(CCA) Rules
1@65, on account of serious embarrassment  will Cause
t@ the concerned girls student aﬂd'their guardianﬁ? oW
t%ﬁ:mfore the Director, MNY3, in wercise of powers

I
mder the provision of Motification F. 14- 2/9%5-NVS(Vig)

]

dated 20“12.193 of NVS hereby terminates the services
m% the applicant with immediate effect and the
agblicant be paid pay and allowances for ons month as

admissible under the rules in lieuw of the notice

further directed to the Deputy Director,

A

w@riodu It i

m«u, shillong to relieve the applicant with immediate

éffect,

! This decision of the 0Director/Commissioner, NVS3,
Mew Delhi to terminate the service of the applicant
with one month salary, after initiating a digciplinary

broceeding by the respondents under rule 14 of ces{cca)

Stated to have been completed on 12.12.1995 by the

| . ' : .
Rules 1965 and more particularly ‘when the enguiry
|

|

It . .

@nquxry Off1P9P appointed by the Dy. Director Bhopal
| )

i

report to the disciplinary authority, the decision of

‘kermination of service of the applicant is highly

%trbjtrary, illegal, unfair and contrary to rule and on
éth&t ground a%on@ the impugned order bearing letter MNo.
Ern MNo . 3~3/§6*NV8(Vig) dated 6.9.2002 is liable to be
et as 1de and quashed.

a ocopy of the impugned order dated .6N9~2O0, is

lenclosed herewith and marked as Annexure-17.

dnd said enauiry officer when already submitted his

| Mukul Chorelrea ‘W\ukl«er%{—@_gQ

i



4,16

13

That vour applicant begs to state that the Principal,

SINY Marigaona in terms of the impugned letter dated
_6n9"2002 and also .in pursuance of Deputy Director’s
;1etter bearing No. P/PF/MOM/96-NYS(ASHR]) /4429  dated
LlZ;Q,QOOZ passed the consequential impugned Office
Order vide letter No. F. Mo. 1-9/95-2002/INVD/749 dated

CABL 92007 and  alsc vide letter MNo. F.No. 1-24/95-

POORSINVMATEL-53 dated 19.9.2002 whereby the services

~of  the applicant is  terminated and he is being
Creliseved with effect from 19.9.2002. By the order dated

18.9.2007 the applicant is directed to hand over

charges of CBSE examination and also directed to obtain
o dues certificate from various In charges and alzo
stated that he would be paid pay and allowsances for one
month as admissible under the Rules in lieu of the
notice perind.
Copy  of the impugned letter dated 18.9.2002 and
letter dated 19.9.2002 are annexed hereto as

aAnnexure 18 & 19 respectively.

That it is steted that in the Iimpugned order dated
&,9.2002 the Commissioner, NVS has stated that any
enquiry is conducted regarding the charges and the same
has been established that the applicant prima facie
Guilty of moral Turpitudé, thaerafore, the WY
expression  of the Commissioner, NVYS, regarding the
correctness of the charges seems to be doubtful as
appearg from the impugned order. It is further stated

«

in the said impugned order that it is felt that it is

Mukuﬁ CJ/\QH@{MMMV\%%"QD}



not expedient and practicable to hold a regular enquiry

?nder the provisions of CCS (CCA) Rules, 1965 on
sccount of serious embarrassment it will cause to the

R

ﬁmncern@d girls students and their quardians. Hence,
the Commissioner, NVS, in exercise of power under the

provisions of Notification F. 14-~2/93-NvS(Vig)dated
!

20.12.1993 of NVS  terminated the service of the
spplicant. In this connection it may be stated that the
i
applicant is not aware of the Motification dated

20.12.1993. As such, not in a position to make any
i .
statement as regards the applicability of the aforesaid
‘ i

totification in the instant case of the applicant. Be

ﬁt stated that the regular inguiry under Rule 14 of the

CCS(CCAY Rules, 1965 stated to have besn completed by
: :
%he inauiry officer in his latter dated

B A

56.4w1996f&nnexur@wl3) addressed to the applicant.

herefore contention of the Commissioner, NVYS that it

*

not expedient and practicable to hold a ragular

e

snquiry is contrary to the records. It is pertinent to

f

N - . )

mention here that the Memorandum of Charge Sheet on the
i _

LS

same issue under Rule 14 of the CCS{Coa) Rules, 1965 in

itiated by the appointing authority against the

e,
]
0
ot
okl
>

applicant vide impugned letter dated 15.12.19%94 and the

Memorandum and the proceeding against the present

applicant is pending till filing of this application.
|
Therefore respondents are not entitled to terminate

the service of the applicant at this stage under the

| . ; ) . .
Jiaw while the proceeding is pending against the

‘

applicant on the same s3Ue  under Rule 14 of the

Pis

il Chorotrea Mukhezgen



15 A

|
i
?f
Gesi(Coca)Rules, 1965 i.e. on the alleged complaint of
1

ﬂorﬂl turpitude. It appears that the Commissioner, NVS,
|

i

made an attempt to ignore  the pending disciplinary

it

ﬁroceeding initiated under Rule 14 against the

@pplicant through Memorandum dated 15.12.1994.

2

4.17 That it is stated that the Commissioner, NVS, sesms to
have invoksed the provision of temporary service rules

for the purpose of terminating the service of the
i .
dpplicant and with this view of intention he has

i
N

proposed to pay salary for a period of one month in
i

%ieu of notice period. In this connection it may be
stated that applicant is a regular and permanent
Il '

gmployes of the Samiti as such the course adopted by

the Commissioner, N¥S, is contrary to rule. On that
|
score  alone  the impugned orders dated 6.9.2002,

o0

L2.2002 and 19.9.2002 are liable to be set aside and

1¢
K
H
juashed.

5
i
|
I

4»18_“h&t vour applicant begs to state that the incident

alleged to have been took place during the vear 1994

and the Memorandum of Charges served upon the applicant

e

3
t

$ay back on  1%.12.1994 and the Inquiry Officer
I l
gompletad his enaguiry on 12.12.1995% and report was also

duly submitted before the disciplinary authority way
i

K| . . : . .

pack in the vear 1996. Thereafter a long period of six

n .
wears have already elapsed in the meantime nothing was
|
Fommuniaated to the applicant on the said issue. In the

i
'

meanwhile the competent authority/controlling authority

!ﬁlgo certified the fact that the conduct of the

wpplicant is wvery much satisfactory and the allegation

| | Mk charelrg Mubiheager
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against the applicant is fake. Therefore termination of
the services of the applicant at this distant point of
time is nothing but colourable exercise of powsr and
the same is highly illegal unfair. It is ought to be
:mention@d here Tthat the applicant after prolonged

suspension reinstated in  service in  the month of

i

ﬁugugta 1998 and he has served thersafter to the best
watisfaction of the concerned authorities as evident
from the correspondences mentioned in the aforesaid
paragraphs in this application. Therefore the impugned
order  of  termination Vof sarvices dated 6.9.2002,
AB.9.20072 and 19.9.20072 are liable to be set aside and
auashed.,

4.19 That it is stated that the applicant got married in the
waar 1996 and as a result of such wedlock gmt' two

children therefore if the impugned order is not set

1]

aside in that event it will cause irreparable loss to

k)

“the applicant as well as to his three dependent family
members including two minor children. The applicant has
%no other alternative scource of earning to maintain the
 deQ@nd@nt family members, more over the order of
penalty is also d;$proportionate and on  that score
alons the impugned orders dated 6.9.2002, 18.9.2002 and

19.9.2002 are liable to be set aside and quashed.

O
o

4.20 That in the'factg and circumstances stated asbove,it is
8 fit case for the Hon’ble Tribunal to interfers with
tolprot@ct the rights and interests of the applicant
by passing an appropriate interim order staying the

eoparation of the impugned orders dated 6.9.2002,

Mt Chavelia Mukhege,
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18.9.2002 and 19.9.2002 till disposal of this Original
Application.
4.21 That this application is made bonafide and for the

C cause of justice.

5. f Grounds for relief(s) with leqgal provisions,

Snlj For that, the issuance of the impugned order dated
&.92.2002  terminating the service of the applicant
during  the pendency of the disciplinary proceeding
initiated under Rule 14 of the CCS (CCA) Rule 1945

1 against the applicant on the same subject matter is not

permiszible on  the part of the respondents before

completion of the said proceading.

5~2: For that, regular inauiry under Rule 14 nas stated to
have been completed by the Inquiry OFfficer in terms of
the Memorandum of charge sheet dated 15.12.19%4 and the
same was submitted before the disciplinary authority,
therefore contention of the Commissioner, NVS, that it
is not expedient to hold a regular inquiry is contrary

tn the records.

5.@; For that, copies of the li$ted documents were not
supplied to the applicant in connection with the said
disciplinary proceeding  initisted under Memoraﬁdum
dated 15.12.1994 in spite of repeated demands macle by

the applicant, theraeby disciplinary authority deniad

‘!. | M uk V\X CJ/\OMOJ( ™o M U ,/\ L\%ﬁ.:c&.u
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! ﬂ | s

i
+

tﬁ& reasonable opportunities to the applicant o
il

4

defend the case of the applicant adequately.

? .
G4 F?r that, the Inquiry Offilcer aubmitted thes ernaulry
report to the disciplinary authority but the same Was

not supplied to the applicant as required under the

P

r#le and thereby denied reasonable opportunity to the
+
Capplicant to defend his case.

I
5.5 F#r that, the Inquiry Officer submitted his enauiry

tbport to the disciplinary authority in pursuance of

o

he Memorandum of charge sheet dated 15.12.1994 way

Qﬁmﬁ in the year 1996 and on receipt of the enqguiry

sport the disciplinary authority was pleased to revoke

"

s

fthe suspension order and also pleased to reinstate the

dpplicant in service.

SR CO,

5.6 %or that, the services of the applicant cannot be
terminated in the manner adopted by the respondent at

this distant point of time i.e. after a lapse of eight

wears in connection with an incident alleged to have

freen took place during the vear 1994 in total violation

of the established rules and procedure of law.

i

« i . P

5.7 jfor rhat the Memorandum of charge sheet initiated

i
ti

fﬁgainst the applicant under Rule 14 of the cos{oos)

-

ﬁmuleﬁ, 1965 on the alleged around of moral turpitude is
lwtill pending with the disciplinary authority.
5.8 ﬂFor that in any view of the matter the order of

istant point of time is

(o8

ftermination of service at this

i
Ihighly disproportionate.

Mubul chavolraMulherge,
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5.9 For that in the impugned order dated 6.9.2002 the
Commissioner, NVS has stated that on the basis of the

nguiry  conducted it appears that the applicant is

prima facie found guilty, therefore, the decision of
Lhe Commissioner, N¥S seems to be not based on facts.

5.10 For that the Commissionsr, NYS invoked the Temporary
Service Rules for the purposs of terminating the
vices of the applicant, proposing to pay one month

-

,dlﬁry with allowances in lieu of notice pariod but the

I3

‘ﬁaid provision not applicable in the instant case of
‘the applicant being a regular/permanent emplovee of
Samity.
i

.11 For that the respondents themselves reinstated the

applicant in service revoking the order of suspension

on o their  own  cand  thereafter certified that the

[
&
=

performance and conduct of the applicant
satisfactory. @s such the order of termination is wl:ls!
in law.

5.17 For that the decision of termination of service of the
applicant by  the Commissioner is  too harsh  and
disproportionate.

5.13 For that the applicant got three dependant,  family
mwmbﬁr“ including two minor children, as such the
impugned order of termination of service will cause
irreparable lbas,‘mﬁ the applicant as well as to his
family membera'including two minor children.

14 For that the applicant has no other alternative to
maintain his livelihood as well as his dependent. family

members including two minor children.

Mukid_Charela My ihosy e
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6. D_e_;ta;_l_s_o_f__nem_e_d;gs.gx‘bﬁuﬁ.tgg,.
That the applicant states that he has exhausted all the
remedies available to him and there is no  other
alternative and efficacious remedy than to file this
apblicationn

Court,

Thé aptlicant further declares that he had not
mrgviou&ly filed any application, Writ Petition or Suit
bhafore any Court or any other authgrity or any obther
Bench of the Tribunal regarding the subject matter of
this application nor any such  application, Writ

Patition or Suit is pending before any of them.

Under the facts and circumstances stated above, the

ased

hpplicant humbly pravs that Your Lordships be ple
to admit this application, call for the records of the
case and issue notice to the respondents to show cause
as to why the relief(s) sought for in this application
shall not be granted and on perusal of the records and
@fter hearing the parties on the cause or causes that
hay be shown, be pleased to grant the following

relief(s):

$.1 That the Hon’ble Tribunal be pleased to set aside and
ojuash the impugned orders issued under letter

Mo F L NOL3-3/96~MYS(Vig) dated 6.9.2002, (Annexure—-17),

letter No. F.NO.1-9/95-2002/INVD/749 dated 18.9.2002

I u\/\MXCJf\awo(m M ukhegen
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fAnnexure-18) and letter N F.Mo. 1~24 /95~

RO0Z/INVMSTS1-53 dated 19.9.20072 (Annexiira~ 19):

S22 .Th&t the Hon’ble Tribunal be pleased to direct the
respondeants to allow the applicant 10
continue/reinstate in service in the same capacity as
_Train@d Graduate Teacher in Jawahar dNavodava vidvala,

origaon with all consequential service benefits.

Costs of the application.

o
x
i)

5.5 Any other relief(s) to which the applicant is entitled

as the Hon'ble Tribunal may deem fit and proper.

9. Interim order praved for.
Curing pendency of this application, the applicant

pravs for the following relief: -

9.1 That the Hon’ble Tribunal be pleased to stay the
operation of the impugned orders issued under letter

MOLF L NOL3-3/96-NVS(Vig) dated &.9.200%, (ﬁnn@xufawlY),
letter No. F.No.1~9/95-2002/JNVD/749 dated 18.9.2002
fannexure—18) and letter MO F.No . 124 /95~

FO0Z/INVMST51-53  dated 19.9.2002 (4nnexure- 19).till

10, i e “e e s eaaeean e

This application is filed through Advocates.

T\’\ukd C,]/OV‘O’(KQ 1\4(;{ Mh@j&%—%
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| VERIFICATION
L .
i {
'
»1 r ~
|
P
‘ ” !
[ 1, Shri Mukul Chandra Mukherjee, Son of Late

Kumherjee, working as Trained Graduate

Navodaya Yidyalaya, Morigaon,

lﬁlrher (Math), in the Jawahar

heraby verilfy

, f‘ . . . ,
. @ JMOrlqaon, District Morigaon, Assam, o
P
| ,
1hatqth@ »rar@mcnf" made in Paragraph 1 to 4 and & to 142 are
to my knowlsdge and those mmdﬂ in Paragraph 5% are trus

Lr&w'
suppressed any material

i

|
e my legal advice and I have not;
| ™ |

L
- l] i
T@btJ

f
f |
5 and 1 sign this verification on this the  day of

wﬁptembera 2002,

[
J

1 | T\/\ukuk chovelrea Mukke%{ﬁe\e

g
»
o
-
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: Ndvodaya Vldyalaya Samitx

“. Ministry of lluman Resourcc Development -

v ~ §
. *+(Education D partment) Govt of India. ':7'
‘Regional Office: '

c- 3/5 Arera Colony, BHOPAL 1&62 0!6 (M P.)

,"['

’ S . R I " R 7/4"')\0\4)5!‘""1“ / ) \
i, e E TR -~ %’L’ T T enone 363980
" ﬂ. R _ IR H Phone "563332
3 Wﬁ?{ﬂ ﬁwraa E‘IW%F@_-*

~, mwmwﬁmmwm“
(&mnﬁnnn)unanvxu

R RABIC D N
3‘3/3 amamaﬁ? ‘wm-mav o¢R, (uy; :

DEEEN

Navodaya ~VJ.\1‘ alaya o
in e:\cercz.so.oﬂ the powers
0f - RUle 10.0Ff the Central Civil
1965, herebyrpiaces the said Shri M.C,.-
aths), Jawahr_r Navodaya Vidyalaya - zincnagsr
Or:.ssa, undcr Suspension with irmmedlate

4 by sub_rule'(l
-Services Rules, 1

‘ It 1s further ordered thaL during the period that this ordnr :
\shall remdins -in. £orce“the headquarters :0f-Shrd -M,C Mukherjc -
*"‘TGT(Maths), ‘shoula: be | JNV ‘2inc Nagar,: Dist, Sundergarh, Orissa

wand theh §314d° shri ‘f5¢, Mukherjje TGT(Maths) shall not leave

the ﬁeadquarter without obtaining the previous permlsalon Cof .
'»the und rgigned" - _ , v

: Sl b e ( DR B.Vs REMANALAH ) R
' ; BT lJLPUI‘Y.DIRLC’J.‘OR e

COpy to bhri M C Mukherjee,_TGr(Moths), Jawahdr Navodavaw
‘ u-~1;é“V1dyalaya,,Zinc Nagar, ‘Digt.Sundergarh,--Orissa, Orders”
S regarding: subststence ‘allowance - -admissible to.him- during
”%\ the period: of his suspenoion will iasue SEPQIGtGljaf

: 2. Copy to the Principal, deahar Navodaym Vidyul&ya Zincnagmf
oo Dist Sundergarh, Orissa, for information, - ‘

3. Copy to the" Deput/ Director(P), Navodayd Vid"aJ djd Sdm1ti.-~'
New Delhi, for informationo LT

LI
¢
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misb ehav;ouz

: NAVOLAYA VIPYALAiA AMI'I‘I L S
Mlnlséry of Human Resource Dmvelopment ) o o¥/
%LGIONAL OEFICLI BHOPAL Ve ¥

. ~-, h} ."'

Shri M C Mukhezjee, TGT(PCM) §undor suspension)

P \J,‘ .

isdirected to submitiwithin 10 days"of Lhe receipt of |

-
”’h

th s memorandum and,wxitten statement of his defcnce
and also to . state whether he desire to ube heaxd in

person.

He is inform that a enquiry will be held in
respect of those. articles of charge as . are not a@nittcd
He should, therefore, QPEleically admit or dony eacn
article of charge. :

,,,,,

-inform fhat if he does - not submit his written tatemenL O

on or oefore the date o£ defence prescrlbed in pdra 2.
above or doeg not appear before thn enquiry autnorltj
or’ otherwise fails or’ refuses to: comply with the

-provxsiono of rule 14 of the CCS (CCA) rules 1965 or

the directions issued in purauance of the Qwid rule

PR
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:‘thc enqulryauthorlty may hold th@ anUer agains
:him ex~parte

3Attention of Shri nm, C Mucherjee, TG T(PLM)
§under SUSpension is 1nv1t d to Rule 20 of the
V”Central Civ1l bervices conduct xule 1264, unﬁﬁ
.ﬁWthh no quernmtnt servan ‘bhall brlng OL_QCLMNQL
iﬁELo brlnq dﬁy polltloal ox outsidp ln!lu“nw to Dear
“upon any. buperlor authority to further hi Lntur
in reqpect or uqtters pprtainlnq to his service
unupl to uovernment lf any reprms ntaulwn 15,'

re celvea on hlo behalf from another parson in resseot

l’“‘.

of any: mdttPI dealt w;th in these proceedings it will

tbc pre sumcu Lhat Shri M.Cuukher jee, I“T(kum)\ﬁundax
suegension§ﬂlJ'JWare of such~a.:epresentation,and
that it has been made at his instance and actionu
will be taken against him for violation of rule 20
of the CC5 conduct rule 1964,
v klndly achnowlodgn thm rﬂcelpt of this
umnorundum.

(/-
fbv f\(;&/\.’v\nuru—--—/"*/ o
- DEPUTY -DIRECTOR

Shri h.Comukherjee,

TGL(PCM), §under. suepension), .
Jawahar Navodaya Vidyalaja,‘;i’y‘
alncndgar, Dist, 6underqarn, Orissa;




/ ‘:-iﬁﬁ 8 ' ' ﬂsl?g'
n’ Sy - ' CotigAURE - L o\
i p
-; d »
¢ . ututenanL OL aLLLc-ec of charge Cramed agalnzt
“ N dhri M.C.Mukherjee, 16T (Maths) (under s ‘_1;so'c=nziou'), T
L . Zincnagar, Distt, sundergarh with the tempo rary .
’ - headquarters at:u V Cnloleu, U1 L».'punbalpur,

"‘I

.1' S e

Artlcle I

—-—--—...—.--——.-.

: , Tnat, the said. Shri h.v.mu]herjee Whl] Luufhiﬂ1—

: ' ing as TGT(Maths) at JiWV Zincne agar during the -period

from 28.,10492-to.5.7.94and at. gV Chiplima, Distt.,

uampalpur from .6.7.94 till date has misused his o¥frficis’
st as teacher and attempted to establish illicit

. - .L
ﬂrelatlonablp WLLn Ku.-Lccbanjall Nayak,~a QLLQ nt of
L;la 58 _L./L. ’ L . : :
' ihua hL v1omatud tha provision. of rule 3 (1) (34

cof CCS Conduct Rule 1964 Wanh attracts disciplinsnvy
~action against him under the said DrCVLQIOn of rula.

ticle II

[ "
«

. . Tha£' the Said bhrl M. L.MULhPrJﬁL whll« function-
gﬁlng ag. NV - alncnagar, Dis LL.‘uundorgarn
~:"has misuoed his oificial post and’ erccd two - ~girls of

. ; 'im“boyond claég S"hourg and even at
,his rooldence“VLOlating the rdlesiv :

oy e

S Thus ‘he;: violaLed the provisiono nf ruJo 3.1

ALL4). 0f . CC8 Condyct : Rules 1964 which- attracts

gdisc1plinarv action against him under thp said provision
% et R paLE ’

AArticle III

»--l-t——‘--u—---

N That, during th@ aforesaid period and uh:]n
functioning 1in ‘the aforesaid Vid/alaja, shri M.C.
Mukhérjee! has- not. attended the Ganeésh Puja Celebrations 4
'}conducted in tne Vidyalaya and instead was in the girls'
Lvhostel Wlth Ku.:Smita Patel by thc pretch of col}ecting
f’copies’“ S o

o Thug,.he‘vlolated the provialono of 3 (I) (4iii)
S of CLS Conduct Rules 1964 to attract: dJSClpllncrj
"QFQ,'HQ“* actlon agaln t him undcf the oald provmulon of .uleg,

. : . R I I
4N . o, . . ‘“
P LS v .

Article v |

L R e ke T

SN

'ﬁ ”:"f.;."' o ThaL, during ‘the aforeoald perlod and while

N o 4LuncLlon1ng 1n the aforeaaid: Vidgala/a, the said
K o shri M.C.Mukherjee, TGT (Maths) requested for hig o

; A - - change of place of he adquarters to . some other JHV. !
and accordingly the headquarters has been Changaed

froin JuV Zincnagar to. Jiv Sampalpur,. but he has not
reported and dluObe]Pd the orders of the. higher
'autnorLuJea.



S Thus he violated the provisions of rule 3 (1)

f ' L . -
» (llL) of the CCS Conduct Rules 1964 which attracts
lsciplinary action against him under the said provision
of the. rule. . S ‘ - ‘

Artlcle V

1 ThaL, durlng the aforesald perlod while
functioning in the aforesaid. Vidyalaya Shri M.C.Hukherjec,.
TGr (Maths) deserted his duble and cbstalued from tho
Vldyalaya Weeofa 5.3, 94 - '

‘Thus he. v1olattd the provisions .of rule 3(1)
(1ii) of the CC5 .Conduct’ Rules 1964 which attracts
.dlsciplindry acLion agalnst him’ under the saild provision

_of thc rulea.

.

7§U%~ j /p

C
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L
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P

t ] . . . ’ . . & .
i . Btatement of impudnation of mis~cenduct and ~° ! 15
£ ‘mis iour'in supportiof the articles'of the charge - S A
; ' svframed against:Shri M.C.Mukherjee, 76T (Maths) (under : RN
‘ : "vsuspensimn);:JNV, Zinc Nagarx Dint.Sundgrgarh. ' R
_ o 0 article x » A A
a5f¥< - 7:That, the’ seid Shrd M.C.Mukherjee.'while functiening 1. f~h?#3
;.88 TQT (Maths) - during thesporiod: from*28.10.92 misused bis . =i« - |¥o-
niofficial.post ag teacherand attempteditoestablish 1lliclt | -
rrelationship  with .Leezanjali Wayak, . Shri“Mukherjece has ; <t

3&ritpgn\letters”tb‘Ku.neezanjali Nayak), -the student of.
Class I -of JNV Zincnagorsond girl alsojwritten letters
to'ﬁh}MsC.MukherJeé.,uThe.Navodaya'yidyalaya being a 't

.

1
!
i
!

- e s i
residentialschool,xthe'studentﬂware‘availeb&e:in“the RAN T
. . @51 ! & o g

4
i
i

v' MR
Py '.lf‘.

£ e, X o oo o . K AOE. i %
ek Vidyalays during the wholo ‘time. *Astisuch?thare taine naed =~ ©

X ‘ggﬁggquwritten communiéutionyﬁpom‘m tcachqfﬂqugﬂuﬁudont.ﬁﬁ?ff f, e
a0 ‘y;mpqayhua«hg»intentionul;y_viqlated the%nogms&bfpthe{rulesﬁﬂqd; A
ot f%&;‘ggttempted;to-estaplishpillicit'relatiqnshipJWith:the7 Ll
i §ogipforesald student. it i T R
Bosl ;?"" ":‘--' RO e wto gt S !

’ HAEN Yoo TR L :,“‘ . '.. . A
Sl oo Thus he-violated; the provisions.'of ‘rule 3. (Lh(1id)

s
IRIRLEE

o fof the CC3 Conduct. rules which attracts.disciplinary A

é%f sdgainast him under the said provision:ofithe -rule. '1;

.’1?{_‘2 ” ;. o v, v . "“Li;: ‘ )..‘Q‘,“:; ‘4 ;:; b

K RS A Article II - O AT CE L A

g$gh Y , - : .  ;f‘Ww L R @Fﬁﬂ,‘,

el | “ 0. . That, during the aforesaid'period;-Shri\M.C.Mukherjﬁe ! N A
4 ;%5 TG (Maths) wmeglected his duties and‘ﬁqrcedatheﬁgirlsptogi, oy gl iRk

v ‘ﬁaf;eport,to him beyound: ¢lass ‘hours and falso - asked them:to:.: g"hzﬁu s

#o report. to his residence, 'Ile had Said{that.in'casé;hu.Sgneetaq,;ﬁgﬁf{};;
or gfPatel is not writing letters to him, hefwon't ‘feell good:is: é{(,ﬁ%%ﬁ :

vo and compelled Ku.Suneets to tell .thatishejwon't love anybody | b2

. relse. Other than Sh.Mukhorjec., ' 1:541 T e Ty

P LR ¢ N x.-kl‘ . B ; X
L “Phug he violnted the noron oﬂfthefvidyulwym and ' n

. neglected his duties and tried to eatablish unwanted . . . ‘ﬂj .

4 "¢ relatlonship with the ¢axl studentas specially wlth Ku.suncet, PR

W A “Patel. Thus he violated rpovisions of "the rule 3(I). (1ii) 4wt

P . 0f the CCH Conduct Rules which attracts the disciplinary B

o ‘ }V action against him ubder the zaid rules. - '
QL

3 e e e T
mmA . h

——— e G

> j - Article ITL rl : Lo
. -“ ! ’ “r J %u\\%\qL\ v n . o : . , .
HOUREE son ﬁ“! that, during the sforesaid period the said - :
g e . T ShuMLCluMukherjre while functioning in‘the aforesaid '
A seoe 7iVvidyalaya disobeyed orders of the Principal to attend the . L
RN . ¢ Ganesh . Puje on. 19,9,93 evening, instead’sh.Mukberiee weore - . !'
e et Liintthe! gird's hostel at 12.30 ' ._. . on'the pretext of f ‘l”
ol #checking the note ook of Ku:sunéecta Patel. sh.Mukherjee oo
DI Gsadsiwell aware that ewtry to girls' hostel. for the wale '
AN g;tedchers ls forbidden and he took no prior permission firomo
... the competent authoritics to enter the/girls'hostel. Thus
- , #1ihe violated the provisions of CCs Conduct:Rules 3 (1) (i)
I Wwhich attrocto o diaciplinary action against hlm ander the
i {?oid'provisiona;gf the'rgles. Lo
"1 = ' ot d e T '
' S . c_hrticle Ty
f i . . . > N
ol e - That, during the aforesaid period the said
s l.g-"Eih.M.(:‘.Ivlukhen:jee has reguestod for change of headiuartoras
N ;thfrom»qmv Zincnagar o any other place...Accordingly, his
R i ... temporary headquarters-was shifted to sthe nelghbouring -
v LUV which is Sambalpur vide this Office letter No.l1880 )
< BN 43t.6.7.94. -However, the: said sh.Mukherjee never bolthered . e
1 : S ay [ . . ) . : ) o .
(~ t;; ‘ RRURER . , ‘ ) . o ]
H o ....,.._«....-n—t.p-.mv-,-qfo'. R L URT S PRSP L T I e Ao - e RTINS .L,.».- e et e ; .
1
i v - - &
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to report to Principal JNV Chiplima, instead put forwird :
srguement stating Lor release of pay and allewance eL( %ﬁ
£ "ﬂhu@, be intentionally neglected nis duties to repoirt
@ﬂJNv chiplima and thus qi,ubvjec the orders of the comy
authorities. Thus, he violated the provisions of Cc:
conduct Rule 3 (I) (111) which attracts disciplinary action
against him under the said provision of rules.

Article v

" During Lh aforesaid the saild oh.ﬂ C.Mukheriec
while juncLLonlng as TGT(Maths)  neglected his duties
and abstained from the Vidyalays from 5.3.,94 unwu“ﬂorxf~u]
Inspite of ins structions he never reported to his headiquar tuxu
either to draw his pay or any other allowances. Thus he
des~rted the duties end violated the provisions of CCBH
conduct Rule 3 (I) (iii) which attracts dlaClDllner
action against him under the said provision.

) Fjl’ (“\c\/'u» -~-"’/

Shye iy
(N ERRISIIaY!

(Ir

L e v;"iilH\' ' .03.0
<' !-,,‘.«1; SERPRIA EINY

O

Jr

bl il e
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charge framed

List of documen+a_oy which the articles of g;

against #hri M.C.Mukherjee, NGP(Maths)
3

-at JNV ”annaggr Tis L.Jud\ULOmTh are proposed to¢ be
‘substained, '

1,
2e

N
o

1.

~rt1cle I

LetL@r written by Ku Leezanjall Nayak.

‘Letter written by Sh JLendmanl Nayak, gusrdian
of Ku. Leeyanjwli Nuyak. :

Article IT

Leetet written by‘Kﬁ.Sunee~a Patel,

Letter written by Leezanjali Nayek At.¢,12,92 ove.

Meworandum issued by the Principal dt.2]

Offlce Order is<und from MVS, RO, Bhopal 4t

6.7.94,

.1Arfic1e TIT

[} oy
Ao e Y,

ArLJcle v

-

Shri M.C.Mukherjee's.letﬁer dt.23,8094n

Lo

Affitle‘v

Principal, JNV, Zlncnaq 34 lettor df 19. 11 9d.

PllnClDaJ

INV 7incnlqar lotter dt 21 7 94

_epeseleeewd i

:ff<f;y /ﬁ/ conLu.,G“,'
. ¥ :3 " v’_/
ﬁbUF\’fo— =

'-:znuzxv Lo
..,L“;AJ/ - ! ) oo v
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T e ___...—___._...___,_._._.

the 7KulCl“a'Of chargs

“GT\Motug,uNJ

LJ St oL WLLQLS :5 bx WhH oM.
ramwd aga;nat Shalo CuNukhorja@
';?fincnagdL are DLOpOuLd to be ,uo,ud_gfg,

_article I

Yu Lecﬁdnjall'mmyak

2 h Jeunamabx Nﬁyah

3. @@MgwnL Lo Pate] Ef; JINV, Zincnagér'
rL\clb 1L 5 , |

1, —  Ku. suneeta Pdtel, suudcnt of Class vIX,ﬁJwv;_

'Zlncndgar.”
2¢ - Ku. Lcc7anjall Nayak,:student ofﬁclasg_lx;

shri Jvcnﬁmlni nqyak.

3
N byt tlc]c B
" 1. | ah, R ~u7ur,’then Prlnuipex, JHY pincnagat.
Diste ,unﬂaroarh ' . :
2 S 1/c Principal,,JNV,”SunQergarhu,1 o ‘
Artlc]e 1v _ o s
1.  princi pal, JHV, Chlpllma, Dlot uambalpul“"
2. I/ci?rincipal, JiWV Zmncnagar,lpxrt JunQC1garn
1o ' I/duﬁrincipal, Jnv, zinc Nag arg DinL Sundnrqmﬂighu

- g
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10
_~ The Leputy bircctor, L
Navouay Vidy“ aya Samiti; -d?hﬁ

Fegional Qf£€ 1cuaf
E~3/3, Arera Colony
:BHOBﬂL‘~ﬁ4523016 (MQP:}

Siro

B;g rci LLGC to your Lettex ho.;.50~33/90

.\ﬁPL)/ﬁlsl dahmo 15.12.94 - iO;Wgrqu,vlth Principal v,

sinc Naqare “undarcuvb*l ter doolOBG caccd 200. AT
wuich was Lecclv0d bj me or 26.12, 94.-_

N A e

onle 12 94" wiyn anhﬁnncxuruule;Arnbhuxemfle ﬂn“ﬁnuvx

hc-communﬁrdtlon:af

I
(W}

a\p“'

axgo~ G
Vw' 'A‘“ . ""n."‘ :

aubsequent xo thn ze LerL o? my~wxitten‘statcmcn~

an

'The leht e e tuzw-to & moxdnuum audzessau TS ONG

nd Annexureolvvwnich havs: been rucoxvca by me alony wirh

. 3 .
i&.this enqdiryﬁwill bm' St

<xnexej

) 9 lv@%

M(&.vu.u)
cas ca "5ho

S i .3‘1“.1 el

t"’ “k

fer

explanation fiéﬁ“"ﬁ‘”

eénh@etod

"ur z\.]
: :iqlx- bCH \"

7 s .es o ‘,
JP\.{--J.‘: “«\Q&- ..

ag: th : -eport or‘report 01 ‘the -
Reporting Oificer oabing 01 which eha jESAhave een fra
to cnablg me (thn delincumnt)’to vubmit a satividcio

Xy

1, P
. . ‘., .
4 4 PRIFN

ﬂcport or Rgpor»g of the cho:ting OLficer

oAy

aaing on which chargua havc been framed

)1;7
(dll the changes) . L e

. ,
o e e, )

N ﬁm

s
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3. Reports if eany, sent by &ri ka,mujnuﬂ RERE USSR
ha P B N RN
N IORY g “ing ‘Q«M Ty i3 m\lndcﬁl"“....“ S B AP
r* A ey e ~-d - 3 Ui JRigRe
xﬂwchﬁigﬁ By “u*?die Qﬁ#a'MUM“gxguL*m
N \ L.
A o o
L 3 MUERS o -”i&’:,; e
on leawvs £room
N "1.' g ‘ Toyrer 1 e e o iy R 4 Ca - .‘. -.~., 3 -
T shall be hﬂMM&LiLHL mX?lﬁEatiOu {show-oiis., b
e :

Tn case Lb iz intendzd not o glve me any Gnyowl

tha c.io«;*.mxent:u papara otc. prayad for as albQue, i

Kindly be int in‘. od o that T shall be suwendttion o immis
tion (showsce

1 Y- Ve
u,\L [PRW SRV

[

)

1GHL) tD charges basing on the i

e ~avallable with me.
{ . .

golicit ‘the favour of kiﬂdﬁf gending me ohzler sl

‘ the earliest since I am rottlng under suspension.

Kouxs Lu« hxu*‘v

| e -“v»[\’\u\b LLLLJ\C«T‘ ( «' Nk

Date r><) |2- ”[é) © 0 - (Mukul Ghe Mukberjes)
SR 26T (Mathe)

(Und L BUS ')(_;lui\)tl:

IRV, 2ilnc Nagax,

sundagygarhe

At/POa Sahadevkhunta
blate Dalaszorw
PIN=T756 001

Copy submitted to the Pr*ncipala TRV, dinc Nagal

Jaxr

sundarga xh/acinCAOQle JiVa Chiplimae DLSuepSmnwalmur'EDr
“favour of

L1

information with e prayer. to kln 1y 2

SN We
coples of

Q‘u

Cve mentioned (AOCUmeJlt‘ﬂp papers 1..’& LOCOLG

o enable mae o submit a satistactory explanaticn i to.

Leputy Lirector, HVS,iRO). shopal {(HMP).

f!,. i‘\'/’:‘ /",lI
( {l/\(/(/@( fﬂc !" (()C\‘ Lv". f/’\ /x"\/;- ‘

(Munul Ch. Mukhier s
TGT {daths)

bl
' .

T ~ (Under Suspen:
Date 3 *y")/ﬁlfcfé. . JHY, winc Hag

SLadaryarit
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4Q

R .
I\\f

R o
/ {

AR Uup'lu‘f Ll .’KBbuxg ' : A _ ‘
Ravodsya Vid, sadaye Saniti . ‘ :
Re»,ic;m.!. m‘&ica ' : T
AT e La)’(rg;;r ’ : . ,
Bropal o 54;.231.; (Mess) -

"&5/13 3

Siry

-1 want t.o bu re}.mtanm J.xm'zediat@ly.mzd hence pray L

S0 o maite ki mmrome B0 yours honours Lixzie:

LZR

ny lhead - ﬂu;m arg’ uurm;* ﬁu..f anslon J.’Gu.miz irom

JWV, Zins Hagar to J.é‘a » Uniplima and my . ubmin-ionn
that I ghall De Tenortir 16 By sodd ab Chiplisa on

regelpt of cubsigstamme allowors o,

How that my s.a, Yo geme axtend heg Ueon on

Buid W nig,
L em gtarbing for t,l,is.a.ime, A% wiidl be Jedndng bog.rn

Whe Prinagip: zl,p«'w Chiplima § Digp- caibedpyz

Jl@@.’ma}o ( Ai!.' 'y j.‘ll..j,
{

information,

Gl L

+9 Lo {avour of your iim

Singe & am cont.muz.r.,g umder guspension for a pyreiy |
long pariod and B0z of w.al.u-o.bl.e documents have nod
boon - gﬁ.vo i to me alnng u&tn the Qt1ar¢,e-shwt. uhien

L reseived on ”(:calm’af; Iﬁappued on- aoalau"m to Fhva
ma copie.n ol certain dacamams, pdxpﬁrs eznd Recordg-
bumly xwae:nsaw 10)' n@ hn raapom t.he Olldl‘éedo &h@

suspengion orders aai,eti 17«6«94 aerved on me on

- \‘V{

3 nm'?«wa that 45 the omw@;us were,,scarved on e ax tar

gix mom*.ha oi the susprmsion orﬁ@x‘s whi.gh hao alz*muyr 3
damageﬁ ny os»im tion’ beiore thc. e‘/eé of tne mhlma -
en B A T ! o -

..mt. copi.es oi‘ doounuxts emd

froed xly

paper 'etc.-sou{,m Jior' -
by me on dOala.»J'e my lcirgg{l.yv , ‘“' vén ﬁo me b,y the g o
returmn or in case of & :w@ation w it, J. may kimly ’

he invimased se thag s 4 shall bg «*uomubinb .,{,ﬂfulr«'
Slon o uhie ‘u,.rgw tasing on the papex‘f avallable
With e with a vieyw Lo ges rid of Lhe puspension as f
o unb mwmtm susponsion z.,z*" longer,

{UOHL(‘-. ngi':" 2



@}4 ve e n\y i‘srrmr& pay asd leave salaly og
may be bocause L am 'mm;x o under {J“.ug.i“? of funds
2l my servise ms&v aya at a t. Yide '

i i Yours faiibl u‘lly _
' L
\{V\ub\u& Chamalica. Mk he. o‘.—] T

: ' ( HUKUL GUaRURA SUGIBRIES

s Quledl ) / .
'_ Ve 10wlie25 ENEFY (:;m.zm (Under \.u.)g engioun)
At/ceUowbahadevihunta,  JHY, Zinceldagar Sundargssa,

biste Ualasore{orisue)

bop& .Juammaouf o the- :,mmnml 9 V. ullm 133.(;.1,?‘ 3
Sunuargarh Lor favour. of imornu. ton am k.md tmbiono_

MUY uﬁ C (/\fm A4 Mu!/\(Ae ow—k—*’ Coe

(UKL CIARDRA RURMERIEE )
o <Nl LG (Mache) (o Under Buspengion)
bates 10wledd .= -ppay “m U dhaw - ,lic.t_ﬁ.‘,}.’:.’.‘w,_‘ Sundargari,

Ue\.:g.zo IR

./,

.é-otmno R

: o _( uumu, umanwmum;m BR R
latel 10-1«85 S 1T sk the) (Ummr nuspmmmm
: JIV, ding mag,'c,\xfﬂ.goun{lm_v‘mmn
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. ‘e i
AN nmw _t\cm..
Ta : -3t _ B \
HOoN ‘ i e
T U SN I g - e Ty
The Deputy uiisseor, ) 1A
Havoedaya Vi u Al ays Jawdti, !
degional Offlce

,E.m_aﬁﬂa.ﬁxﬂia;»alﬁngg,
phopal - 462 1% (m,7,)

ﬁﬁg“téiinv te kind rwiwm«ncn to your hmnuur‘v Order & HGa
~5‘.50 - lﬁ/QQVEV“_ L)/alJin duﬁo 15.12.94 recel ved by me on the 6L
hDeuember'ﬁﬁgé lmvwlling cnarg 5 againgt mo directing me to @zeplalin
and show cause and € submit tbat, sincw uunima Of doounonts, 35;@{;
ane recornds wale noet jilven 0 ne aleng with the charge-
for glvinyg we Coples Of some dotuments, papers ek, relévant Lo dnv

cCharges o whieh I an sntitled g*“cw Loan g delinguent, DUt o ooy

atter gurprise, the Legrned .‘::;;‘ir,u;,ig al TRV Chdplims {Sozhaly)
intlhhg?‘&..} e .a.ﬂ Ghs letvter {iGe 3.30 ded 23, 109:) 'CICL_)':; e wh Ll ol el

me Lo elthe 23 t;n down extracls of the Socwnents ke, bUL anls oo oo
- ) - .

ehen, That too ha Bas tot clearly mentioned L€ in his ledtor no. 50
Adtde. 21, 1,95 copy of which has been sent to your geeds @lf byy kive fviosd

JiV Chiplima (Goshala) from which 1t may be vvident that cho oan wel
make out the real weandng of 2 content of the sﬂme which regda, *uao .

may contact fmmediatoly at any wme during office hours and ?w i

LU oy ‘V.M.

the locuments as Directed by the Deputy Director,  Since s0mwe wozis
cegulred In betwoen to gnd through abave,. the meaning of tle sentencs
remained unanswered, ' ' ' L

That, 1 have nacn plaCuJ under suspénsion viue C»%wt

B A -) i “:.;‘ YRy e T
dated ~%ﬁ€%2ﬁ r“CC1V£a by wme on’ 2.7 94 and: cunfinuing upder waopen
till today. I witness som@ delatory methoas dx@ baing adopind to 1

;ﬁmY suspension as unger the @XQCuLiVQ inqtruction 'qnd dvﬁ. iane of G

]
EEN

Wy
[

il j .

130

;;suprome Court of India, a s@tvan should on ho - ac rount, b iﬂg“ undsz
f‘\.

1

'~su9pension for moze than giy months. But. I have.nmt yet ket r“fugv
;because a uroceeding is. nanging ovar my mad°

o That 1u cd&w of dgniul of naturﬂl jum»ice 4nd Teasonshle G s~

’fftunitims to m@ by way of ﬁoL giving me copies of tJmin doasn epiogeto

 10£ dccunenta, p.p@xa and :egorda ete, relevant to the charges £or whiio

;5I had applie& 4y 1001aoﬁ4, 1 suami% +nﬁ iallﬂydng W?“iDnAtﬁﬁ e e
chgrgem frgmed againgt me -

» L"’i”cm 1. am kot aLlow@ﬁ %0 take down extracte of or copien
/ %\/ . of th&‘ (ﬁumamcmtm z?:g ,w,  and recoxds gelovant o the ginacol
(I gepyall the chaﬂnwa £% anad AGALHGE My ",

[\
) \}jr ‘ CO“ th Un e g i Lo :'Z‘,/ b



¥l 3 g EH L T ‘i B T ST evages oy & g w o 0 .
Ill,gfa%:. i R@oerve {uy X J}."’}i‘ti.: L4 FALAL ahfftn'{:’-’f {‘“zu-j.w“ih*'i,qn“ i
; 2 T o G - 2 C g
when gsuch caglem SR gwm T ome dnfultuce,

) f»\ . ‘ . .
bad efusgl to note down exmiiacts ansd Copies of ghe

mentg e:lf.:co :elav,nt Lo the Chgr TR :a%fﬂi‘m’:'t to vielation OF nigburad
and as such I fugtheg ;I.A\-qj te }undly relnctate me in soervics soading
finglisation o depal twental ,_..‘c«:uadjn U8 :ag.u.u.?.t WY g8 I sinell some
mischief is baing played agabnsg e y delaying matters, '

I crave mercy of my Imgsl ujd" Cthe Dy, Dizectop sy, il

BB AL (e Fa) for Feinstating me cuatiight pen: “ing Evalication @i he
departmental PLOCEEAIN s SUurted agaifnut Me with a dicvection o pay oo
subsistence allowance for the monthg till end of Januazy 31zi 94

-y

Awal ting youg ,.!ci.nd oL dc" Ea

Ymt.a'fa £aithiul

f.‘.r

.{b‘

Enclos: s - | ™ L \Y W ,_
Enclogure . MRS Chevlva Mshe

(Muul Chandr p sukherjoo
Aerox copy of letter no, 3 ToTe T (Math, )

o‘* ° -
dated ; 21'01 > ‘ ) " (under ouapfn:s;ﬁcm
Uatﬂ 3 (5\ \ \O\C\g ‘ ' ‘ o RV, ui‘l\.. Nng@z. o Sundal garch,

Copy submitied to the J.nc:&pql.{mv, Chiplimaﬁ‘@ush:ala) ; 'D:!.s;:q Sy, A‘ p
for favur of am.mmau.wn, - o ' L S

X YV\LC\/\"«\/Q QL\‘KYIO Use My, \d\@% T‘t .-
(mmul c.mmza‘ M uk verjea)
Ry (Math) (unemr suspensd #’m‘)
J mv, -oimc Immi. . Sundyg 1:,“\,!3

Coate s g\ ke

"4;

-Copy aubmiti‘.ed to the B ir'cipczlp wa, ﬂinc mgn..';
for fmmux: of mfozrmuf:im:,

¢

"i&st qund BE ¢ gorh

£

it

3 o\c'\‘g'/ . M Wk j\., C {/\FW/ ((c ‘\’\MWV - ]
pate 5 2\ WA\ S

(Mulkul Chmzdr - Muslcher ;wr.
TET (Hmth)iundny SR B PET & im)
JM“J, dinc Nugar, '.,un,_;c; g,;.;
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) :(f L N
" B ' o NAVODAYA VIIYALAYA g/\MT’I‘I
B S | (REGIONAL OFFICE) |
- » v : - BHOPAL :
"-i.' B d ) ] Tk
SCRE T |
| '*“NQ;FoSO/EStt/NVS/BPL/95—‘M\fWT( Dated 19.1.95
g, R e Ly g
' ES
Mlj",O AN ’JUM
It is bLougw* to-Lh‘ notice of Shri Mukul
Chandra Mukierjee, TGT{Maths) under suspension that
vide hla letter Gated 50.14.94 he indended to
prolong the case, thé revpﬁGSLbliLLy tor which resis on e
only. It is further orouqnt Lo, his’ notlce that the
Copiles desired by him is. of )Lgnly conf*uentlax in
nature and cannot ‘b sent J0o o In case he want
Lo 'see certain papers, he can meet the Principal,
JNV, Chilpiasa and can see the documents in prescace
p of an oEFicw and. Principal, JINV, Chiplima, 1In case
ELELQAQMVkﬁd” Nis ex 3landLLon didn't reach this office within L0
‘q’FTQWSdaYS, Lt will me considered_that ‘he haS‘no.expianation
OY\ .0“,‘,\,/-/ . :

Lo ke given and no more corres pondﬁnce in the matter
will oe ent@rLaJneu and the erig ulry will bL ho]d as

usual

ST R
e T (DQ.B V  RAMATIATAN )
- DEPUTY DIRECTOR
She M. C.Mukﬁ@rﬁee,v
L 4 ./ 'TGT(Maths) -
. ~ JNV,-Lhipllma,." '
' ‘ Dist¢ uambalpur(Orissa)

' Gopy to the PrinCJpaJ JJNV, Chiplima, Dist.
uambalpur for. inhormation. ~ S :

. DEPUTY ‘DIRECT




. The Deputy u'xcutqi,
X5 wavedaya VAdyal
o oW Regional GEF
' Bo= 33, anars wlc Ve
Bhopal = 402 018 (. &)

tonoure:d Hir,

Bey refedence o youl counmunication No. FEQ/Lally/swi/Bii
98-4541, daved 3 19/25,01.95 I the matidr of subndssion of orolsis.

tion-in the depertwental proceadings case against me and Lo subals
following foc favour of kind Judicious consideration and oxdeon,

That I @ 60 very pald in imart and soul that my spneindins
mehority, the Disciplinary anthority had casried a noiion Rihuo
1 intended to prolong the case the repponsibilicy for whleoh wvaus

with me, I may kindly be permitted to wake submissions i €hiy
regard as below,

‘ That the orlginal suspension omders reasived hy mo on
2¢7,94, Chargeshe¢t Lssued on 15,12 94 recelved on 28,1554,
Chargeshest wag received nf tar keeping me under suepenoion o
more than £ive monthy,

Copiea of papurs, documents relevant to the charges not
given along with the chargeshert aven tharﬁ was no denial that copdo-
of any papers will not be given, |

Eh@rm hae hmmn a 1ot of correspondence on]y ¢or giving me
copi@a of pap@ra m%c. In cawe At was intwnaod by tte subordicata
agsnpeles not Lo give me COpleE of any papers baaing on which the

.,charg@a have been f£ramed, the oane mighﬁ havw haan 4nc“nmﬁmd B
me along wiLh tha chazg@ahaﬁt a8 1 have not m conou»¢r«3wd b:qia LG
r@nember what I would han seen in the Offica. sinea I hava hmen
rotting undar suspension ﬁor a prett; 1ong period, I hava alWJYW
:‘prayed to r@inﬁtat@ me pemd&ng finaliaation oﬂ Lhm d@ugrtm@ntqz
'pxoc@odinqu. Even, 1 was denied @ubaSstanceuallomnﬁc@ fox 3 uxot“y

number of months and after nxalcnged proﬁrastinaginn yoqr poodael £

intezvened and I was paid £.4. on gettdng of which I xaﬁ4 and  revoained
") at JHV x.i‘xj plim “ my headgquarders,

Contd, coeolbed




i Mgi roweves, 14 subnat that since the Ch&xgéﬁ'afﬁ gr v Ao
nsture, I am entitled to copy of all papers reldévent o ©he Shargs:
put since I have been denied copdes, I sulmit the followins own
nation to the chaxgaa,,

"I deny ail the chargeg Jwensd against me In Ihe
sheet vide no, & 5’)«13/'94 HVS (:39 ,)/Glﬁlﬂta 150 12, 84 regeien
on 26,123,941 and I zaf erﬂc any z:..ght:..to subd ¢ furthor ol e oion
as and whan 60i3i@3 of all documents etn, prayed for by o

L SR AR

to me or whan such papers, docmwts e%e, nre exhdbised Loiors
Competent authority 4n my presenceY, '

1 pray again to kindly reinstate me 48 sexvice pending
£ingli sation of the departmental proceedings 292409t ma an my oo
has alrxegdy heen wipe for reinstation,

and fov which a=t ¢f Rindness, I shrgll ever pre

’x,,[ “

Yours fatthfully,

) | 4
29" -
(Mukul Chandra Huk el j o)
S TOT (Maths) (undel sugppenaisn:
JI"]V' CHII?LII-N;

/ ' _ Disty = Samba ly,ur,,

Copy submitted to the Px:inc:ipal. JNV Cmplima, niot. : uamhamu‘ /
ord usa for. fuvour off 5nformat:lon,, P ‘

Date 3 ‘?

CemdTs e BN ] S L 8 “‘1 s '
Mu*« @ Cwoﬂrca Mz,d/ he:t,,l
! A (muku.!. Chand€a Mulkher]od)
pate 5 |7 N]Ciﬁ © W .t IGT (Maths) (Under suspenaios)

- JHV, CHLFLIUA,

: D4 &t, "-'" .;zgmb:nl'mr. o
ot ; Teed e

.-".'

R et

TR e e Zh (/(\m - ."l'j.
Copy submi tted ‘Lo Lhe‘ ?rﬁncipala JNV, m%; Diﬁ:,; ..mhr};:gé,z:g:ar'n,--
Origsa [or favoul of ;.nio ma{tiom Lo s

. y <L //
. S gl e e s od s
Date ¢ | // /b (Mukul Chandra imakherd ne)
. ' TGEL (HMaths) (Under saspehsion)
o BEVOCHIBLIMA, '
Digt, -« Sagmhalpur,




‘ © 7 NAVODAYA VIDYALAYA SAMITI
" (REGIONAL OFFICE)

L"‘"B/% J\ {Lkl ‘\ “..!\-}r
BHOP LfﬂCZD]

 NooFy -/94-;?1\1\/5(31:1’;)'/ -S‘[L/O/ Dated, AR 05 G

whereas an 1nqu¢ry under rule 14 of tne Gentral

:*

. Civil chv1ces (Cla551flcat101, Control anq Appeal)
Ruleb, 1965, is belng held zgainst Shri M.Ci Mukharjeo,
‘ TGT(PCM) under suspensnon, Jawshar Navoday1 Vidyalaya
Zinc hagar, Dxctn Surderaarh Orissa and wheroas the
Depufy Director, NaVOd aya Vidyalaya oamitl, Regional
Office, Bhopal, con31d°r° that a 1nquirw authoritig
ou]d be apuoinmﬁto inquire into the CﬁaEJy LLJuu|'

agalnst Shri M,C,Mukherjee, TuT(PCM) Under suspension!
Jawdﬂar ‘Navodaya Vidyalaya Zincnagapi Diste Sundargarh,

—
pu

" Now therefore the Deputy Directc;rp Navodays Vidyalaya
Samiti, Regional Office, Bhopal, in excercise of the
powers conferred by the sub rule(2) of the said rule

- hereby appoints Shri H.K.Dixit, AssistanL DLT@LtOLp
Navodaya Vidydlaya Samlti, ﬂeglonal Offxce, Bhopnl as
the inquiring Officer to inquire" Lhe chargn frdmﬂd
agains Shri - .J.Mukhergee, 1GT(PCM) & undor suspenqaon

)
///’

blHL(Jf( R

JW, zinc Nagar, DiSto aundergarh, Orissa¢,f7-

phes
%‘Q/b\,\\d)\o\éo py to‘. -

AQ;ng'v\. /4j  Shri M,C.Mukherjee, IGF(PCM)“&SUnder Suspension
“ N Jawahar Navodaya Vidyalaya, zinc*Nagar; Dist.
Sundergarh, Orloea.c¢}fﬂ,(K,P(m« ZLM SfuérﬁM’V

Shri HeK.Dixit, ASSLStant Directur NaVOGaya
Vidyalaya Samiti, Regional U[f;co bhopal for

| // ‘ - information,
// e Shri balaersnna Rao, Pr)ncipal Jxv, NarLa,

3o
§§§y) v ng Dist,Kalahandi. :
‘ Vo o o - | DEPUTY DIRECTON
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S o P DhHJTY DTRPPTOW, NAVODAYA VTL\AIAYA Bait
C T T REATONAT (OFFICE, |
r'J/Js ARFRA COLONY T

‘ ‘ BHOPAL qsa 016 (M P.).. AR
e s ' e RS iy
. L j_wu;f‘fxw_' L HONOURED 1n,7 SR o
b 1. AN }A. E T I h.,we tlxo honour to appl‘()eu.h your huucmr
3‘,, ~ - with ‘the folloving .griovances for, fuvour Of Jrind judicioue
. . -conegideration and orders,

i ;c..ﬁ..':f..:w

e s e

. a!)?' .‘-: .
That one churpo~sheot wau aurvod wpon mo

! S P : :», ‘ on 26, 1;.94 and mybolf #was cusponded phe ordvr 1ur v o,
T BRI o V wqu rGCOLVOd by ma on P 7.9 AR
s ;L o ) . That T, thoe dellnquant aohth {for cortuin
o V copxee of bapers, ‘documents and rocords to anabla we L
anowor charges by way of bhowtng causo (Erplunwtlnn)
as such. papors, docwnentc etc, were not bwvwn io Mo
. aloup wi th the. chargesheat, B

.. A4 T O paan T ————— — - = crA—et

That the officer wi tl{ whom such papeis oo,
were available showed apathy towards. ne In giving me !
“copies of‘ such papers etc, - reIGVnnt to the charges onit-
sround that those papors ago ébnridontlal ald guplmw G by
. should not be givon to any body, I tted that bigp
. j L E ' “as a suapendod orvant T oam not ontitled. to vvon towcl
AT ‘Government paper8'durinb suspenslon *period, Phe oflir~o»
' howovor told mo on)y Lo peruse- the. concornod papers
‘and not in any ‘case I s8hall be alloved to tulte n note o
it. I subinitted that the I as delinquent am ontilloc tn
. coples of all documents oven though not rolied nuon by ‘
the I'rosocution in g dapartmentalﬁproceodingn Case o f
per declsion of a Compotent Court of Low Mt 6&ill tien :
the officer insisted not to givé‘me coplos of all pacos -
I submitted, I have not got a computarised brain Lo
remember all things and such p@rusal Widl, nat selp tio
dofonco in any way. I had alsy’ sonL copiod ol Such
subuiseions to your goodself but’the concenod offignr
wore hont upon not to allow me copios or allu.:-
note down. oxtractu from thy such bayors docuncnt

= R

P ———_

.
.YT'—?C‘T—'T"’ -

b
!

1+

’

remarkod by 1uQ Chiof Juabico of a‘Hiun (uu.L‘

' mattor was procrastinated liko anything and wrong
. ~ information sent to my Appointing Authority, yuur guedcsls
to form a notion that lingered thg mattor..

;
l




That I

sheot

A

within the time limit but due to hon~ fupnd

NRUNIN IS

44

=/ &/ -
Would have submltted Showing cause Lo the ohp, o oo

0f the sonewrned Papers to the ingredients of tie
chargos, I could uoct sulmit SXplanation intime, T

compelled to deny_all‘c!c ch
the Capie of such denldg only

due to not giving mo

copiesf documents and records cte,

Cuuse or to order for an enquiry by an impartic

Wi 1sg

That the Charge- framing Authority is 1o G
- AUThOrity to finalise the matter on getiing the slo..

0

et related to the ingredients of tho clharges,
Therefore, I Pray

1) An Officer may be appointed viz:

arges without Suut blantins

JRV B

in tLb distrlict or Balasore or gt Muﬂdali L bie o
of Cuttack or at any other Place mpza  arouid Bloanae -

the Capital of Orissa to vouchGafe fopr g imparti

encuirJ and findings as the relative offlcers

Ao

collectively trying to feed- fat theirp frud{('ajaiuﬂt e

Cto see

rosted at Some oLher places otuor thn jn thb districk
of umnbalpur and Sundargarh a8 I can not with

that I gm oust from servjce.

) T may hindly be re-—instai'@d forthwith and

Land

BuS pension anJ longer tecanse Lho suspenaion i unduly
long and thore is overy poseib JitJ that a Non-pund £ v

au gpension may be grneraLed for a. punjtivo,drtjon in %
long run any Bpecial]y I want to ewtend dutles and earn

t,

¥ed
37

11V@71h°°d pending finalisation of the present departme .
al procnedLngs qgain81 ne,

So]iclt Pind immedtute action Ln thJu refard,

Youzs faithfully,

M 1tk ML

(Mukul Chandra MukhorJee) 1

| : : fﬂﬂP(Maths)
= @b (Under susponsion)
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g 8}, I.eamod fDGp' ty J‘J.roctorJ’Navoaaygx‘“fv&!dy‘a},ayam-ai 13,
v PG{J.LODQL Oftice Lhepal ch.(N() has * a),poin‘cod\ your"rnodaolt
“1‘08 an )nquiry Ot"il*m' tu ouquim .ln Lo ther umu}c 1amed
. -

P,
;Mﬁainbt me, 7 m\ro vm*y grate ful thut.nmw nm,uau' Lhdp\ir‘

-

s g

Tl

P
5 [ 59
N

roioy
Sai,

SK€
= U

x ‘.-‘r-m

,,'z} ;;'Of(j(.ur hae boon .appoln tcd qipes

andy I vor’;}mucm.hopn tnatmm*l»

: FxS iiq
_}? ‘,Aenqulry. will be stakeen: up: and (,rma Hmﬂi:ésdlcm r'ly au, .I o
el ’\ ~{

:;{ *cm;ti.mung utddor w'mefslon fnv oW ‘Lhdoi‘inbtmpnmod uvon
ad i

éUlOU(_,h the pe1dod prescribed for mepiu,.,e,‘Gr.)wmx“muL e

?".esaorvnut undor suupuwior hne’ Mmud,\,‘ cu"m'r?d In my dno Lunt
‘5 TN ?f‘r‘ "l 3 f\‘ 3 “'l\ 5-5.‘\"‘
icaUO LN ) ! ~. % ‘Y (01»\‘ ¥

el
¥ .mco I am rottinrr under bubggzg&:.uon foy m\t*'.'lﬂf-‘ i
'j(‘ “va“,’%}alght monihu, Tiam «*omronmnr mmio,'pauciy_y SRR rxdn i
3a,j“ﬂ"’”°" i‘t .vj.lj bo vory, Jnard for’ ino Lomo»si)vo .Ln a ;Hntm
}kpla(,o Lor mmroatlug enquiry Lais lnt,;

?5”1 %,hkmm G Lcm.J ;w. RO
: pracu 13, om).? tO'(,\fz'H.at me'w T'oionw

T el S e o0 T T s et = e
Sy b : : ',...,,.—. TSNS iy e s Tl TN : ‘ . / ,{.{.
i T el Cilel VA
S e P
Sl gl e / T =i
i T\'} ,;’/ ' .- . . B "- - B ‘ . | wq‘n’_" f_;'i)
. | 0 E Y, o t ',‘,«é g:
A SEIMORE L. SRI M, KWDIXIT, - ASSIS 'L‘AH'P*‘DIRI.‘(‘ OF; N/\VOL‘AYA S
S A Aoiedi e L oVIDYAL AYA szm'u, m.arowntg»om o, mmpm‘, , B O
% "v’jnououmm 81w, . s Vi, W ‘,i*i"{%«‘ax“'.;r AT &&l‘ﬁ?
53 i 3 B . o S . S . . Lo e g &
¢ ¥ t : Bag Ikl ndo mforunw tsq the cmmunlcation ’Noslw‘ I ;..f:bg;_' yd
@5;, R "A‘I"‘."“f g /cu{.»w.,( l}L’L)/t,]z‘gN dqteu Obs J;gb;{-i]}dﬂ}'lich o‘mer - VgL h{’gﬁ
e

el

! TR} oot
¥ i ey

am ut’
ulatcmr, ,u Ehe- aqum ¥

tslwill rho h) Lhemiow )vrary muoh .1o<}PJ'37;z;z?§ thnt ‘er" \(‘ ‘ 'w ‘
of 604Uy nay boleindly fLmd o, Umr'at Bhub(.nuu TRy S e,‘f:“,;{"
at f,uLLm*l' to avoid hardship to n]n cuncomou. B -
Ovor and abovoe, tho J.w\mud ;"lopu Ly Bdronte riin ek fl .
to appoint p progenting (ha:\n,nm]'iu(_) Oif.i corrto Harnhall “
K » ew donco on behgl £ of tha 1-’mtymn tlon du ‘i:‘.a. L angLiry s
.J;:f_:ﬁ;-,w ,A’-‘Ji;ﬂ’ vecniae a Up mmntln(r 0513, cor (Maruhy, Ljng 0y chm*) can not bo
G ¥ <4 a witnese in departnental 1\7">voediu(am‘caco Uam makdng sadbs .
g aui.mtﬂvslonb to tho [maumd Dolmlv Mrector to appeint o :
¥ oease dn owlich your ' 10
gomlself ;l.ca tho l:t.\(jp,t.:‘.‘c;y' (;rm_\-:m«, S o , :
b . fes
; ’ Mot an a dol oguent, [ a1 entd tlod Lo l*uow tha i»
“‘nanc-'J ard addrocees of Lho hrosocu Lion witneu«o!: together ;
L ,wj th indicetion of ho uature of. nvirmnra thoy would tlve .
dralnst mo Bullflciontly phead of the date of hoazlng and } X
_; SN unler.n I am nade awaro r)f thin fnel 1t }G obviounly Lempossie '
| . - ble for we to pot rondy to crosi-onmuine the pronocution .
‘ ' ' _ 1annom., Thic is admirsible Lo mo ghepd of the euguiny {
;- R "*d'no Gincoe wu a delinguont, © an o20idtlod o Moow Lho ,
. tor Hs-mny by whd el Uie chuv, e e aought to bo yroved, i
b ‘ : '?.1 Ilonco 1t 48 sulml tted that the above informationo BAy kindl ¥ o
: v ! i " . “ . ‘ e
v Lo ‘ ' (ReT0a) Cod
- SRR
) f= .. g
-”",‘; :‘-"!‘. . i *g
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Hence 40 48 summitted that the abovo mmmm ion may

PA O

)

Badly be glven o me sufficiently alicad of the date of

L el
, v

angquilry (Hegring ) 80 as .i;o rropare mysell and my Legal

&

fractivioner for conducting saticlfactordly delfence

i

the erme UV I:-‘u.r':he'v‘ su'?:rsliu Lon will fm mate by ma

af tﬂr clmc \,-um* .,md },lwe of engiry are O.r:;clemd. ey

the Learnod Dnaquiry Officer,

f gl b‘\, (,_(L l o r\(/{ Yoo PMUk ke ;1 ERRE
(M Colinlchn rj aa)
(T, G, TP G, )
Under the Admdindstrative Qopbear
) of the Prihecipsl JNV CUIFLTIA
Date: '%O(ﬁ‘q'ﬁﬁ/ o " (Boshala) Dist: Smabalmir,
e -~ S Landnr uuﬁpuzwmng '
U(f
L e—— (‘.uuy sumiited to ’clu‘s Deputy lﬁxovL”-) Rsgiong
0fflce - 35 Arera Colony, thnlwl+6'> C16 for fevour oF
k‘jnd Jni‘ouuaw on and. kmd action,

.

- Mok Chner nc(’w. \\/\ u l/ "('*ﬁ\*""' o
(MG '.u.\ho:uws ) _
TFOT (PQE) under. ~i;110Ad_mix’i:i.Btru- ‘
~tve Control o the Mrdnclpal
B = Rlas” o JHV, (FI]PJJTMA (hosh..u a) |
Dates (?J()/”" ' bjmtx .:mba]l)uz ( / \) o

L 5,
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NAVODAYA VIDVALS
(An Autonornous Organisation of
Ministiy of Hurmsan Bescurce Deveiocunenrt
Depratment of Education)

NO.F.  /95-NVS{BPL)/ ! {iﬁ .  Dated 24,11, 31887
Ts// REGISTERED pPOsT

Shri M,C.Muknerjee,

TGT({FPCM) §under susrensxonQ,

C/®» Principal,

Jawahar Navedaya Vidyalaya,
Chiplima, Dist,Sambalour. Orissa.

Sybs- Departmental enquiry against shri M.C.Mukherjee, TGT(:
under suspension under rule ‘14 of the CCS(CCA) ruics

WO
;

Siro ‘
Under his exder No.F.: /9S5-NV3S(BPL)/5149, dated 03,0

S LS

a copy of which has bkeen endorsed to you alse,the Iy,Dirscos:

C (RO) Bhepal has appeinted me as the Inquiry Author*tr oy ey i
%z\ QQUVGLC inte the charged framed agajnqt vou vxde his memo MNo,50--L3/9 -
fy> (BPL) dated 14. 12 1994,

OT\C‘\\%C\S o ,;I ahall hold D@.partmt_ntal Inqu:.ry 4n Lhr‘ cage an 'f‘U""‘

You are: theref@ref requ@stﬂd t@ attend the proccudinga withoun
fail at the appeinted date, time & place failing which tnw PO
edings shall be h@ld Exmparty,

Y@uxﬂ'”aithfuiéy,

1}4 -\:‘q" . ,/
. (B DIXTE
Ai‘_ . N E ; . . S . L N ] r J":F.Ek‘i:.-v‘-
C@py £@ g S _ INQUIRY C i
1, shri Balkriahna Ra@, Prcsenting Officer, Principal, JMV

Narla(Kalahandi). He ‘18" ‘required to attend the Department .
. Inquiry alengwith all’ the listed d@cuments and ceples
statements ef: listed wztnmsses a8 well as witnesses in
persen etC. as per ‘the pregramme : above. Necessary instruny
iens may- be isaued to all the concerned witnesses gba, Lo

ensure their pxesence 50 that the proceedings can be bl
-as per acheduleu;  . :

The Principal, JNV Chiplima(Sambalpur)0 He ie requize~ to
directed the chargod official te: attend ‘the Departmental
Inquiry on the appelnted date, time & place, shzl M.C-»
Mukherjee, may please be relieved for attending the eng.
at JUNV Belpada,Dist.Bolangir. Letter addressad to him i
be got acknowledged frem him. .

4-3/3, A0 wEHH, AMFA-462 076.
£-3/35, Avera Cotony, Bhopal-462 016,
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Shri H.K. Bixit,

Assistant Director,

NBVOdn a Vidyalavya )ﬂmlfL
ional Office :

E- /3, Arera Colony,

Bhopal,

and pnquiry Of ficer.,

Sir,

Beg Tesnactfully to present myself to-day +he LP:h Nog, o
hefore your qoods..«gl? and at+t+and the enqniry.

T regret to submit that I had a+ my hand no #ime to oty
mattezy and attending enquiry as I recebied your éommunic«%ien
da tad ?A.%.QS nosted on 27.11.9% in tre A/N of 9,172,001 am
running Qﬂder extraing paucity of funds as I have an vl aor
subsistence allowance for the months of April,%4, May,%4 | June!
3ﬂdINOV'95. The law 1s +hat if a servant 1is deni@d 5ub5i3tgnc§
allowance during any perlod of - suspension his non-participat ion
in the enquiry Is Jjustified, Hence there will be ho quest inn
of proceedings to be held Ex-party as a person can not he hold
10 be guilty unless he had had a fair +ria1 ahd found to ba auilty,
Pieerias a version of +thae wor1d court, In this égsé I conglidar
vour qoodsd f -+o0 ba "A Dwnial to juddpmpntvwin:myﬁcqu“, an fhis
.ate is - oug/ bnnour, maiden mé Uoﬂca I han comp Jnvn f”g‘ﬁﬂ
fixed place at JHV, Qalpada;ﬁif+ Bolanqir whlch i' qu;+p p'frnrck'

to me to attend the hearing with out. bptnq rnaﬂy wné hr:nn ity
def ence Assistance with ma,

in t+he ﬂ@mar*mgﬂ+al.gnQQiTy case, the proé@cusinn il l
Mave 40 iend its mviﬂonve.both._QTSI and ﬁdrumﬂnfSTy. i€3ﬁﬂv}(n@ﬁ
and aftar tha .‘11n1“0n4 rrhﬁﬁ'ﬁxwmin@ the Wlfne:?ea.WhO will |
pxirihit documents and papers and qive oral leHpnPb to mwo
the chardes »20ainst me as neither tha pTOSGCUaiQﬂ ner the
learited encuiry officer will deal with extran@uoﬁsymn++grs

other than the Ffacts and mattars embodld the charae sheet,

// ;; S Contrdesa. . 9/2,
/\))d ) | |



to me.

In case deposition

of the marshollinq officer

in case he

produces perscnally any documents,
he will be considery as withess, a

Thetefore, I submlt +hat

prosecusion witnesses are

May kindiy be Glven o Mo

I shall be cross examining

and a date may

with.+hq

Assistance , so kindly allowed +n hp

enqulry and thereafter anat her dat e ls (1xed 0 Yeo

)

Hence a2 1list of memo 0f evidence

of prosecusion

may kin

the marshelling orfi

dly ba glvan

e

witnesses {5 re
by your goodself today from all the OTﬁschSion wifnesqpﬁ inelus

iCar

paper before your gnodsal

o

3

.

in

7 witness ca
mqrshelling Officer and judge of his own,

cCAase

recorded today,

azsist;

¥ necessary, and after cross-eyaminatinn.

I Shall be submitting a 1ist of ﬁefencp
papers and records etc, if any, # hefore your QﬂﬂavelF afkor which
your goodsel f and mqrchpllan Officer may put que

COnCﬁTﬂiﬂg charges as the defenco ig

enclosure of prosecusion,

¢

‘0-31‘ e ! 12/117/()5 .
"INV BQLpada ) o R
Pigt: Belanglr ,

[ L liead -

%,

dapos it

coples

ba fixed

witness an

n Not he

lons  nf

2
\

of tha sama

§n thnad

my Nofenc e

enaaged by me during

ord mv gt

nf prosecusion wi

A othar dogumer g

stiens +op

Ynurs F11+“Cn1?y

M LAV\(J\,L L/fwmu(\(o\ P’\uU\
{ MUKUL CH. Mm\HrtTrL)

TGT (PCM)

(under suspongion:>

b 2 3”5;":‘, -

FNog sy

to be questloned on comnl atioan

r.fi_
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‘;manecuamnn the ntatepent: nF tho churvﬂd*off*ﬁﬁv"P
f , ’ 4

auiny Officer

Hoopooted ﬂjv.
I

ﬂnu kind fcfnrcnce to tha ﬁﬂqutw

»

couduotod by ybur Londﬁoﬂr on 12 lﬁﬁﬁ; in procecto of

tha prauﬁnLan offjce ond nyecelf, Uomo ptonbvu\vnn
witnangon whoan LdnntitiOH worlsa nni tvwn Lo me ahand

of tho date of cnqujvy ise. quJ?.Q). wuu ihnnrh I

‘ praycd'forvit citimv docmﬁjons of tho 0@mpatvut GﬁHFL

of Baw vﬂ %o Mo Hqsr¢1pan (then inmchar e Prinﬂavwi,

auy ‘ s bhiplima ((:lwao.‘la) l..e;.msalpui' ”:'»urondm ut.ol

.

’(part time ThT GNV » ninc Nanér,; undergaﬁn) aad

Vu. :unfta Pa1m1 (atudont of \J olans diiV, Zime oy

Bundergarn). . SRR

N

”

Tho Pronontinw ﬂfftcer (Lhn ﬁﬁvnhu‘an;
fficnr), who js 1in mn“ﬂhnl nvjdqnco fﬁom Lhn nide br

pJonnanttnn A not lend unumtaons o tnn unnvn

: pvn.onuhiﬁn vitnanaon nuf the 1nnﬂnnd 'nnwiry Gl qcr

,fwow:nﬂa11f foom the paing Ln nub quﬁotinna i nd ihr

whnvo wzbnemwﬂn inelndine my ~o1f ho prnai rt 9ncqqu

AR Bhe enauiny aane G h&* nwfﬂro thb tlona ﬁf ih“ j

L)

myaclf Sri Dukhoerjea wos ohunanqd in a)mqut ﬂ1? unnu Hone

put by the leerhod onquiry Offioere Thin- hnﬁ'

~sj00pardiccd my comsa that dn tho coupe of the defenco,

Tho main tayvrel  of the Frocanding cosg neninet o
an vould anyone b Citompped ) erdundnldi Giogar " s e

was not produesd b, tha rraoocution. (by the' b reeout ine
ifleex). LieiLbor ahe uen veluntardly epposred bovay

~

- - e ) ;
. &1 - mS/»ywA,kqm;vv«AT —— 5?

|

To L
Sk HaK, ks, g
~hosby Diveotor, T :
Havadoye Vidgolagn Samity, o '

-, Reglonal VItion, Buopnd -0 0 o £
AT 1
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the anuxxy Officer on 12.12,95. Curioun anoush

erd Jenaand Hayak, the fother of above K, Maynk

. Aid not venture to appear before the learned fnaudiyy
officer.
‘ Howavory on that dato{copingunf.mcme
*lmportant docunents in bhin cose wna p'"en o me by
',thé Prepenting O0f{ficer nas per ordor_of lEnainy Offﬁﬂgv
o ero not ot all leglble and an ﬁuch.qgnqot convondmmil;
. reod. I apperd horveto such coples in yéufnﬁb“nhﬂ
‘] Serial Ro. 117, 119, 120 ond 126 - most probahly
fron the rnlahivnvcorreupondnnce,fila)._HowQV@v,
legible copies may bo glven Lo me.for my effoctive
., eross exominatlion to thae proseccution witneannn on s
ainglo dnte when 16 will, bo fixed by tho Yenvnoed
‘ b-‘officcv. : e T Q: |

v

iy the by 1 als o wanb o PTO”n

sl Durendro Fatel, parvi: tine teachev of J U Y

. ¢ ’
Zine Uogan , Gundargara,
oy . ; 1e
T Phaty mhneo 12,012,095, forthar enguiry

date hag notk baon fixed md dnyc‘follow on mynelf
- being ahaltered by the horrows of bCinﬁ nnder suapoension.
g However, T am novwnp my Apponntlng AuthorLtg to !

- releonso we from suaponsion , X om undcr going LfTom.

R0/ G, ' R

Phorafoce, I pray to kinuiy.uand-mg
__1cgib1e copion ~of the nbovo,lqtfernﬂvin Sile Hoe 117,
119, 120 smd 126 an per above subminéi&ﬁs 8o Ghat
1 shall be keeping randy myeelf.to‘croén azamine all,
the prosecution witnosses including. Surendra Ku., Fabel,

art time tenchery, J H V Zinc Hagor, Sundaveorh
P ’ » 505 X
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i
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wlth the submission thal the eﬁquiry need nob Furiher
lingar as T shall ot be avle Lo face anj forihny
period of spspension but to be get reinstabel nendine
Tinalisation of depantmental procecdines continning

i

against me.

haxiously awailting the dnsn on sl
T oshall be eross examining oll pros@cntion @ilinoanaa
halore your moodself and thereafter T shall oo

subnitbing nomes of the defonce witnesses  and
relative documente with me ond & fined writton
atatenent on behalf of ny defence: before your goodseld

for finalisation of _enguiry.

Yom‘f‘ j‘a~i‘t}'\‘f’;"l1'7',,
hate o 2400,

L V}umuI,Ciwnwﬂxal)u \Qﬁ&

(Nuku] (,h'mm a ff‘iLlJ,’:}:Im?,‘j'*.}?@:,?

TG T (Hoths.)
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L7 " Date:
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'féﬁri_M.C.Mukhexjee, :
TGT(Maths)-Under suspension,
Jawahar Navodaya Vidyalaya,
. Ghiplima, Dist.Sambalpur,Brissa.

) - SUb - Enduit'y ur'xdez:‘CCS-CCA rule 14.
B G R ~Lazs

vflkﬁh‘)ﬂ This has refers to your L. dated 11.04,1996
XA ®¢“ and I am to inform you that the enquiry report

A about the enquiry conducted by me 6n110.12,1995, at

e JNV Belpada, Dist,Bolangir, Orissa, has been subm-

%;gb* itted to Deputy Director, alongwith statement of
; delinquent official,:.{,0 and -witnesses. You may

, - correspond with the- @ sciplinary officer regarding
further action  in your case., . E

'

_ . . Yours faithfully,
: . A @MW ]
. : " .
PR . ( H.KDIXIT )
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: Co Y : ASSEISTANT, DIRECT OR (P&a)
\{ Q‘,L (’) C\ (() » o .
¢ -

s\l

o o { [)-/
N /\}\/ /
e

 / \i_\\ﬁ’ ’

v




REIE TS

Aunex o¥emly |
i-}\_'} w

HIRREI

Uhone ;j v ‘ ;?"HET \ ;\}:i;]rm' ‘4q
BIIAARY] , . 7

R

Auler mEner uinfia
A R N R S R TIA R a

Clwinin e s amn wens vien)

NAVGDAYA VIDYALAYA SAMITS
(A Autonomous ()lg;:uﬂ:;:lli(m ol

Fhnistry ol thanan Resouce Development
Depratment of Fdneation)

160 Zone IT M.P,Hagar Bhapal
P.50~13 (40) /8VS (R0) /BFL/98/ 706 ey 18/8/90  ,

ORDER

o ety mee e B

_ Whareas an erder placiag Sh. M.C.Multarjee,TOT (L)
under “suspension was made by the Dy. Pirecotor, NVS R.O0.
Bhopal vide Ne. F.NVS/94/3pl/28 At. 29/4/94.

.~ The undersigned in sccordancas with NVS HQr letter
Ne. F~3/3/96/NV3/Vig) at. 5/8/98 and in exercise of tha
pavers. confirmed by clause (C) of sub rule (5) of rule
10 @f CCB (CCA) Rules 1965 hereby revokes the said Suspenazion
with immediate offect, '

\ \
{ 64C. RATH )
DEPUTY DIRECTOR X/c

C.Cs 1av/éﬁ. M.C.Mukexrjee,TGT(FCM) fer informetion.
- ¢ Frineipal JNV Zino Nagar Sundargarh.
3, Principel INV Chiplima, Sambalpur. .
. 4. Principal JNV Karls Dist. Kalahandi.
5. Vigilance officer LiV3 HQr Ww.#.t his lettox

at., 5/8/98, (,
) - ey ") Ly ] . ) . Y
(. Y /Z (: -f,.h\"r. ,{“ /",, ,v,‘_‘g) U\ . o l‘;i:.\, oy ot
Y S | DEPUTY DIRECTOR I/¢
. .‘I ' R ‘ ’ ’) g L )
N
.u&\(\.)
v \ . .\\/\ ’ . /
o\ / Y7
T / o
N\ [v .
( v{ |
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NAVODAYA VIDYALAYA SAMITI Phone No.: 0364-52135} :
REGIONAL OFFICE Fax :0364-521362
NONGRIM HILL
SHILLONG- 792 003 :
| /IZ \\J“Q\-/) |

| e
F2.7/PF2001-NVS(SHR) 2.9 7 Y ~ Dated=-20/12/2001

The Chief Vigilance Officer,
Navodaya Vidyalaya Samili,
New Dethi — 110002,

Subject:- Pending case of Sh. Mukul Chandra M ukherjee, TGT(Maths).

Str, :
The teacher referred above has been working in JNV Morigaon now a days. [is

case has been lying pending since 1994 in the vigilance seetion. Probably enquiry was

also conducted but no decision or opinion is conveyed by the vigilance section so far,

Present conducl of the teacher is very satisfactory. Due te pending enquiry
neither his pay could be fixed as per revised norms nor dues ofany kind could be given to
him. This dilemma has been proving a demotivating factor. Therefore, it is requested
that his case may be decided without further delay.

Yours faithfully,
(ML/’%HARMAy
DEPUTY DIRECTOR(OSD) -

(& q_(acl . M Y Nv&(_\/\‘a,)/ e
, \h 3 3,‘] G-ty (\Y‘\"(’)))"C)&r..o( .A(i)-’-_j:.
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o N R { Mmistry of Muman . Bespogoco 0 A /g
P (waa g GwE R, Eavt. ol India, Dentt, of Eiluesacs ) /gLﬂ;¢>
'[ ) mz&’f‘ﬂtﬂgxt, fregy Fopenr ) 342 Morigaon-782105
4 \- 2 v . :
‘s Nftg-es30Y% TR l-c,u CASEAM !}
- mf: ’ Sap il RH) RC@‘( { Phone @ 40267
‘ No< ) 17(P"F/\TY¢W/M 27200 /I B eS l‘ - jk’I/U‘)/?DOO
“Refo i Dote.. Lol
To,
.
The DPeputy DireCtor,
Navodaya Vidyalaya Samiti,
Regional 0ffice - Nongrim Hills,
Shillong ~ 03,
Sub: ‘ Bepartmental prozeedlng against Shree M,l.Mukher-
jee, TGT(Maths),
% ,
i Sir, .
5 On the subjezt Cited above please find cn2losad
here with a submission of Shree M. .Mukherjee, TGT(Maths); whizh is
self explanatory and send to your Offile for onward transmisaion to
: NVS, HQR3(VIG), New Lelhi, with strong relommendation,
I, teo agree that the departmental prozeedings
. hanging over hils head should be dropped immediately belause case
; matter is faleand £iztitiods and not proved yet, It i¢‘requested 2
! to finalise his suspension 2ase to avoid any kind of hardship.
Thanking yocu, Sir, on.
g o : yours f£aithfully,
! - 4 | o S e R,
§ - Enzlosed: 'AQ‘Stated. o _ JiH;[L‘ '.::.ﬁh;‘.fi/;T @
§ _ o ST )
: (P,K, M.Luhra) 1/

Prin iwdl i/-,

uopy LOt=- /
~ Shree M._.Mukherjec TGT(MathJ) tor 1nformaLion.
2. v/ﬁ of person < won,crned

Mluhra)

PL1n~1paJ i/y._f
© Principal
SNV, Morion n,
ASSan
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of a WretChed Servant
befors

A JUdiciqué Master
To,

The Viqilah-e Officer,

Navodaya ‘Vidyalaya Samiti,
{An nutcnumusMOrganisation
- of Ministry of:Human Resource
Pevelopment, Bepartment of
Wduuatjon), o :
. A-39, Kailash Colony,
‘ © New Eelhi,— 110048,

(Through the Beputy Diredtor, NVS, R.0.Shillony.)
Honoured Sir,
'~ The unfortunate TGT(Maths),Shree M,2.MuKherjee, at
preésent working at JMV, Morigaon(Assam) transferred from JNV, wokha,
(uagaland) at hiq own request, begs most humbly and respestfully to

draw your kind attention to my earlier submissions and to e<L@nd with
due deterity ceaces

1) While serving as such under the Prinzipal, SNV, Zinc-
Nagar, Dist, Sundargarh(ORISSA), I was suddenly picked-up and salked
under suspension from 29-04-1994, ag a résult of which a departmwental
prozeedings initidted ugainat me which: iu now 1n a stand 3till position.

S .2) everal correSpondan~es went on: ﬁnd I helame reinst-
ated £0 my- post . ok TGT(Maths) and joined at JNV’ Zind—Nagar(ORISSA)
: a-~5._Then transferred to JNV. Nokha, Nagaland with the approval of, st; HQRs .
T lettern No. F. 3*3/96~st(v1g) dated 05~08-98 which is Gommuniuated to me

bg/ﬁhe Deputy Director, st. R.o BhOpal(M P) vide his letter NO.F.36.1/
9Q/NVS(BPL)/E8tt II/2167 dated 20~08—98 -

PR L iy Sl

Hiir S e

; C : A copy of the case is atta héd»hérewith separately
i o from page No.l to page No 3. ' e - .

:",rf L

. e .3, . That, obeying the order, No F 3v1/96-NVS(Vig) dated
3 : 5,8.98 of your good-self, humbly, I joined in»JNV, Chukitong, kaha,'
: o Nagaland on 7th ceptember 1998, Joining information uonVeyed to your
offide with reference of lt, WO.F.3. 3/96uNVo(Vig), dated 03,.09.93.

cont. 2.
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( o
4) At present I am resumlng my duties at JINV, mMorigaon{iss:
doming froam JNV, Wokha on transfer at my own request, Any cfficial

communization in my favour regarding departmental proleedings may
.kindly be done to JNV, Mor1gaon(Assam) address instad of JuV,wokha,

Nagaland.
5) Regret, to state that four inCraments and arrears tows
my pay dnd Allowanles due to Vth pay uomm)”sion re2omandation, arsa

held-up by your magnanimous self, Also I am denied many seovile honil

6) I attended the enquiry on 12~-12-%5, on whizh date tho
Marshalling Offider prcdiuced some doluments (net all) and only @7
one wWitness was examined by the Marshalling Offizer and tnﬂ ?nqulrf
OffiZer where other witnesses and the reporting C§fizer dx noi VET-
ture to Cone forward to give witness zgainst me,
it appears that Charges framed agaiast me by the leagan’
Charge framing offizer are fa%ﬁand fictiticus.

7)  On the same date I requested the Enquiry 0ffiler in wri-
tten to give me a Zhante to Sross-examine the only witness on else
other date, But to my prayer no orders were passed allowing me to
Sross-axamine the witness by my,detcnze agsistant, On 11~04-96, whazu
no other date was £ixed by opne enquiry Offizer, I applied to give
LEGISLE Copy of some doluments, given Lo me and also prayed to f£ix

dats Lo Jdrosg-agxanine all thoe witnagsges,

put after the flrst-enquiry date lL.e,, 12~12-35, no
o further intimation regarding further productioh of progzaution wit-
: ' - nesses on allowing for crous~ekamining the only mne witness, haz yot
:‘ been received and the Enduiry'officer'vide nis letter No, 543 dated
26-04-96 intimated me that the enguiry ceport has baen sent to the
Daputy Pirestor, R.0, Bhopal (M.p). He hau'alsQ directed me to Zono-
a2t the Disciplinary ﬁuuhogity regarding the casuvmatter

'i o 8) After, a 1oL of pro—ras tinaLionq a letter was releive:
by me in 1997 that the Sase mntter of 1994 has been handed over to
the vigllande offlcer, NVS, HQRJ; New Delhi in the month oi April-192
and I have not been given a Sopy of 1nquiry report yet.

| ( -
/ZiﬁsJ L;}F ' ‘ Slont, . .3

~_
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Sir, I have grave doubts some matters‘musﬁ have bsen arrae
nged by this time to prove the Conlozted fadts, plated against me
before my Mastef, the Vigilance Officer, Navodaya Vidyalaya Samiti,
HQRS, New Delhi

9) ' That, I have not done anything wrong whish will amount
to misappropriation of vidyalaya money, or extended undourteous beh-
aviour to any ranking personnel under the Navodaya Vidyalasya Samiti
have not done anything which will bound me down under & 2riminal cffe
ene but I 2an say at the Gates of Heaven that I have done nothing
which may diminish the pfestige of any Navodaya Vidyalaya or wound
the feelings of any superior. I am Sonfident, there has bean a mise-
understanding of spefulaticns among the Prinzipal and the teazhing
staff of ¥M¥ TNV, Zina~Nagar, Sundargarh(ORISSA), which resulted
" the departmental Proceedings" over the head of this poor wretthed
soul, “hrae Mukherjee, TGT(Maths). The existing instruztions do not
allow your good~self to keep departmental proleedings on me any fur-
ther, as all Charges framed against me Sould not be prc/ed yet thro-
ugh an enquiry and by now more than Six years passed,

10) Sir, matters are being delayed too much and the depar-
tmental proleedings have been 2ontinuing for a Pret&y long period
only to feed-fat the grudge of some offifers against me.

o 11) That, the legel‘?rin;ipﬂléa of the jurisprdden:a 1s
that " A man should not be held to be guilty unless he had had a
fair-frial and found to be guilty". ' |

In the instant.case of mine, the suspension case
should be finalised and departmental prozeedings hanging over
your servant should be dropped immediately. |

12)  Your wretched servant Craves mergy of .all at this hour
of disaster fazed by him and'by his family. Many In:rementq, arraars,
pay allowanles are now held up due to prolanged gquension 2ase/dep-
artmental proweedings by now more than six years, which has caused
immense damage to my family pvelause the balkbona of my fami]y has
been Completely broken down due to a2ute paulity of fund. Matlers
are adversely working on me when my family members feel "Slavery
when comparing‘With our dr@és’ahd diet} appreal and appeasement with
those ovaovernment servant family members and children in my surc-

. area,
ounding are dont,.. 4
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Submitting as above and referring nmy earlier submissionsg
through proper channsl in regard to drop the departmental prozee dimgs,
Shree Mukherjee, TGT(Maths) bego to pray that kind orders may Rindiy
be passed to drop the cenﬂrtmen al proseeding against me with Ilmmed-
iate f[evt, treating the period of suspention as duty period and
| allDNlng all in-ruments) arrears, pay allowanzes et in my favou;f
with a copy to this pPoor soul.

And for which a2t of Kindness the humble servand shalz

ever pray.
Date: 14~08-2000,

Eve A.9-

Hel - .
-2
\Y-2

'-3\,
3£ PV gt
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Mori 080
ARV Cennt
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Yours falthfully,
o}%w-(/n“l"c :

(M.S.Mukherjee)<
“TGT-Maths,
Jnv, Morigaon,Assam,
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e |l AVODAYA VIDYALAYA SAILT
;,:" 4 n‘~‘ 5 (An Autonomous Organisalion. of Minislry of
( ECAICEN R Eian Qm, Ry _ ,5%;;@%;5‘\:‘ Hurnan Resource Development
& TE - ?T\R.H’i) | z;{ﬁ%é;;r Department of Education)
- _ - ":M";’" ADMN., STD! CSTATE
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,4?'» _ ) - 4 - AUV :
q—\; Rei~110002 : " Email. : navodaya@ren02.nic.in
. navodaya @nda.vsni.net.in
T | Website : navodava.nicin .
No F=No—3-3/96-NVS(Vig.) o Sept’ 04 Iy
- mjes -
0 RD ER Dated

~ WHEREAS, a complaint of moral turpitude involving. the exhibition of immeral
sexual behaviour towards girl students was received against Shri M.C. Mukherjee,
TGT(Maths), INV, Morigaon (Assam) while he was  posted at INV, Zincnagar,
Sundergarh (Orissa). ’

- WHEREAS, an inquiry conducted regarding these clnwcs has “established that Shri
M.C. Mukherjce, TGT(Maths) is prima fucic  guilty of moral turpitude mvolving uw
exhibition of immoral sexual behaviour towards two girl students of class X of JNY
Zincnagar, Sundergarh (Orissa).

- AND WHEREAS, it is felt that it is not expedient and practicable to hold a regular |
inquiry under the provisions of CCS (CCA) Rules, 1965, on account of scrious
embarrassment it will cause to the concerned girl students and their guardians.

- NOW, THEREFORE, the undersigned in the capdcity of Dircctor (nmv
Commissioner), Navodaya Vidyalaya Samiti in exercise of the powers under the
provisions of notification F. 14-2/93-NVS§(Vig.) dated 20.12.1993 of" Navodaya
Vidyalaya Samiti, hereby terminates the services of Shri M.C. Mukherjee, TGT(Maths),
\/\UQ/JNV Morigaon (Assam) with immediate eﬂcct Shri M.C. Mukhcuup will be paid pay
and allowances for one month as admissible under the mlc» in licu of the notice pumd '

Lt '
. . . D@‘\,&vg,\}r Bﬂ/\x‘; n

(0. K. Kotin)
o -Director
(now Commissioner, NVS)

Qs
06\\“ L

\7/ ‘

Shri M.C. Mukherjece, TCT(M.HIM)
JNV, Morigaon (Assam)

Copy to @

1. Dy. Director, NVS, RO, Shlllon;:,, with directions toxcheve %u Iv 1.C. Muk hcucc
) ' , with immediate eflect.

2. Dy. Director, NVS, RO, Bhopal, for information.

3. Principal, INV, Morigaon, Assam. A copy of this order l)o <c:ved upon Sheir MLC.
Mukherjee at his level also.

4, Dy. Director(Estt.), NVS, qus New D(‘”ll

5. Gu ucl file.
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Sﬁivalik'House to Shri a. Pandey, TGT (Hindi).

|
lelel

| ' ~63=
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K - . o Annexure-H | 2 |
l ‘

JAWAHAR NAVODAYR VIDYALAYA
; MINISTRY OF HUMaAN RESDURCE DEVELOPMENT
i fDEPQRTMENT OF EDQUCATION)
| ' ‘ Govt. of India
F.0. DOLOICHURA, DISTRICT MORIGAON,
PIN 782105

T

i

ﬁ. No. F.NO.1~9/95-2002/INVD/749 Date 18.9.2002

|

\ ..
I In pursuance of Commissioner, NYS(HQ),

l%tter No. MNo.F.No.3-3/96-NVS(Vig) dated

Deputy Director NVS RO, Shillong
N#S(SHR)/4429 dated

ﬂ Office Order
I
1

New Delhi vide
6.9.2002, and ?

letter No.F/PF/MCM/26~
12.9.2002 the services of  Sri M.C.

| Hillkherjee, TGT (Maths) are hereby terminated with immediate
|

@*fect on the charges of moral turpitude. He is reguested to

hénd over. the charges of CBSE examination to ®Mr. M.

I .
Chakraborty, PGT (Maths) and Junior House  Mastership of

directed to
ain NO DUES CERTIFICATE from wvarious in charges/stock

ho?defs by today (18.09.2002). He will be paid

\
k Shri M.C. Muckherjee, TGT(Maths) also

pay and

mllowances for one month as admissible under rules in lieu
oflthe notice period.

|

: . $d/~ Illegible

! ' Principal,

%i Jawahr Navodaya Vidyvalava
i‘ Ministry of Human Resource Development
|

| Copy to =

i\ 1. all the Incharges/Stock holders.
| R

| Mr. M.Chakraborty, TGT(Maths), for comnpliance the
\ order. '
|

\

\ Mr. A.X.Pandey, TGT(Hindi) for compliance the

arder.

| Parsonal file

\ 5. Office COPY .
|
!
|
|
|
|
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PIN-782105 Pl (33678, 40367%)
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A oo by

F.No. 1-24/95-2002/08VM/ 7] 531 - 50y - Dade: 19-09-0002

b
ik
In pursuance of Commissioner, NVS(HQ) New Delhi Vide letier No.
3-3/96-NVS (Vlg) dated 06-09-2002 and Deputy Director, R.O. Shlllony Jelier No.
. | P/PI/M(‘M/Q( -NVS(SHR)/4429  dated  12-09-2002 lhr' services  of  Sri-
C Mukherjee, TGT(Maths) are hereby term m'\!cd w:lh effect from 19-09-2002
e (A N) and relieved from this Vidy '1laya '
a0
e

S ’*‘:-,("h)'u\’ ‘ré’r)
L “Z‘.":‘:_ 1- . g. PY,\ Q "1"1"\{

co uumu -~A.o ayﬂ Vi yﬂrm
vuunuy m{ Humun ﬂmourcr Dayv s:lo“nm\ -'

B N o ,nw: qf Indm ann M (ducxmun}
' . ‘ s T o Mangann =, 782108 \':‘l'-.'-..
. ~ Copytor , . g
m - 01.TheC ommw :mner NV\ (IIQ)NGWI)cllu for kmd mfmm"!

\ and necessary action p}usc
/ 02. The Deputy Director, N\/b R.O. .>h1]1unp, for mfmmat;un and

y necessary action plecse.

NN o
@ L 03, Personal file. - . L )
@ 04. Oﬂioe copy. : | L
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